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, V ;  ,

i,,
\ .
 ̂ '
iV. -  i ;

Monday, 17th March* 1941—
Questions and Answers . . . . . , , r* ; r «

. Resolution re Allocation of Deface expenditure between His M flj^y
Government and India^Negatived . . .  . * .

Standing Cfommittee for Roads, 1941-42 . . . . .
Central Advisory Conncil for Railways . . . . *. .
Standing Committee for the Department of Communications . .

' Resolutiott re Federal Court—^Withdrawn . . . . .

Monday, ‘24th March, 1941—
. Questions and A^wers . .........................................................

Death of Sir Muhammad Hayat Khan Noon . . . .
Bills passed by the Legislative Assembly laid on the table . .
Resolution re Review of Industrial development—Discussion postponed 
Resolution re Indian Civil Service . . . . . . '

. Delhi Masajid Bill—Recommendation to the Legislative Assembly that 
the —:— be referred to a Joint Committee . . . . .

Indian Limitation (Amendment) Bill—Motion to rete to Sdeot Com­
mittee, adopted . . . . .  . . . . . .

Statement of Business . . . . . . .

Thnnday, 27ih March, 1941—
Member Sworn . . . .  .
Questions and Answers . • '.* v *
Information promised in reply to questions laid on the table 
Bills passed by the Legislative Ammbly laid on the table 
Stan^ng Committee on Emigration v • * •
Standing Committee for the jLabour DepiurtmetQt . .
Standing Committee for the Department of Commerce .
Steuiding Committee for the Department of Supply .
Central Advisory Council for RaDwayt * : .

Standing Committee for l̂ oadp, 1941-42 
Indian Finance Bill, 1941—Motion to ooi 
Statement of Business . . .

eondvded

343-^62

352—366
365 

866^66
366 

366—377

879—389
389—390 

390
390—391
391—402

402—403

403
408

406
405-413
413—422

422
422
422
422

425̂ —424
424-425

and 465 
425

4M



iii

Paom .
H diu, 28tti Maioh, 1941-

Member Sworn...............................................................................................  467
Message from the Legislative A s s e m b ly ................................................  467
Indian Finance Bill, 1941—Considered and passed......................................  467—518
Standing Committees 518
Statement of B u s in e s s ............................................................................  518
Appendix . . . . ................................................................... 519

itttoidaj, 29th March. 1941—
Questions and A n s w e r s ............................................................................  521—553
Protective Duties Continuation Bill—Considered and passed . . . 553—556
Indian Tariff (Amendment) Bill—Considered and passed • . . 557
Tyres (Excise Duty) Bill—Considered and passed . . . . . 557—559
Excess Profits Tax (Amendment) Bill—Considered and passed . . 560—562

W«dneiiday» &id April, 1941-
Questions and A n sw e r s ......................................................... .........
Bill passed by the Legislative Assembly laid on the table . .
Standing Committee on Emigration . . . . . .
Standing Conmiittee for the Department of Conmierce . . .
Standing Committee for the Labour Department . . . .
Standing Committee for the Department of Supply • • •

Liformation promised in reply to questions laid on the table • •
Resolution re Industrial development—^Adopted» as amended .
Statement of B u s in e s s ..................................................................

Friday. 4th April. 1941-
Questions and A n sw e r s .........................................................
Statements, etc., laid on the t a b l e ......................................
Death of Sir Sundar Singh Majithia . . . . .
Delhi Restriction of Uses of Land BiU—Considered and passed 
Insurance (Amendment) Bill—Considered and passed . .

563—582
582
583 
583
583

583—584 
and

617—618
584

584—617 
618

619—620
621

621—622
622—628
628—643



COUNCIL OF STATE.
Friday, 4th April. 1941.

The Council met in the Council Chamber o f the Council Honee at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

CoNTBAOTS r o »  W a b  Su f fliss .

183. T h e  HoKOinuBLB Ms. N. K. DAS (on behalf o f the Hononralde
Mr. M. N. Dalai): (A) Will Government state what contracte for—

(%) m ilitary stores,
(m) war materials and
(m) munitions ‘

have been placed in this country, for the purpose of aiding Britain in the proseot
war, as weU as the equipment of the Indian troc^s sent overseas, distinguish*
log the categories of firms or concerns with which such contracts have been
placed accordi^ as they are registered with Head Office—

(a) in India, or
{b) in the British Commonwealth, or
(c) outside the Commonwealth !

(B) What is the total value in money of the war effort o f the Government
of India, and that made by the several Indian States ?

(0) In placing sudi contracts, have Government made any conditions
regarding—

(») training of Indian personnel, and/or
(u) Government’s control or supervision over the processes of production

guaranteeing quality and quantity, as well as delivery within,
a stated time, and/or

(Hi) participation in any surplus profits that may result from any such
concern also utilizing part o f its production for the normal civQ
requirements o f the country t

T hb  H omourabud Mb . A. deC. WILLIAMS r (A) As the number o f
contracts for war supplies runs into thousands, I  regret it would not be possible
to collect the information asked for without spending an tmdue amount o f time
and labour, nor would it be in the public interest to disclose this inibrmatioii.

(B) It is not possible for the Department of Supply which is concerned
mainly with the procurement o f supplies to give an estimate, in terms o f
money, o f India’s total war effort. The attention o f the Honourable
is however invited to the Honourable the Finance Member’s Budget speech.

> ( 619 ) A



tC) (i) No.
Tii) Gk>vemment do not exercise direct control or supervision over the 

processes of production so as jbo guarantee quality, quantity and delivery with­
in the stated time. All this is secured gene^tJly by the terms of oontraots 
which firms have to execute. Moreover, Government have their own inspect- 
ine organization which enstires that the articles delivered are of the required 
specification.

tm ) The question of participating in any sunJus profits does not arise 
as the Depa. tment of Supply to the Imt of its ability sees to it that no firm 
is allowed to make excessive profits through Government orders. The normal 
civil requirements are always borne in mind and are allowed to be met unless 
there be other over-riding oonsiderations connected with the war effort.

D bvklopment  of I kdustbik s .

184. T he H onourable  M r . N. K. DAS (on behalf o f the Honourable 
Hr. M. N, Dalai) : (A) Will Governinent state what, if â ny, new induitries 
Tiavc been stait^, or old ones expanded, in oonnection with, or beeauwi of« 
the war, in this country ? What is the estimated output from such 
industries during the years 1940-41 and 1941-42 ?

(B) What arrangements have been made to provide the initial and 
working capital for these industries, where needed ? Have Government 
a^aumc^ any liability or responsibility for providing any part* of 90 0k 
^pital ! If sô  on n^at terms and conditions, and in what form ?

(C) Will Grovemm^ «tate whether any monopoly, or other conce9siQH« 
amounting to a partial or full monopoly, of the supply of the articles has been 
given to any concern coming within the categories compriaed in the 
preceding question, parts (A), (a), (6) and («t)—

(1 ) for the duration of the war, or
(«f) for any other period subsequent to the ending of the war ?

Will Government lay before the House a statement summarizing the opn- 
cessions and other terms and conditions of such contracts and agreements T

(D) How many of the enterpriseB coming within the oat^oriea oom. 
prised in the preceding question, parts (A), (a), (6) and (c) are ovned or 
conducted by British Indian citizens, and iiow inany by noo-lndian citizens 
o f the United Kingdom, or of any other part of the British Commonwealth t 
"Have Government reserved any share in the profits of such concerns t 
Are they in any way liable for any part of the losses, if any ?

T he H onourable Sib  ALAN LLOYD : A reply is being prepared and 
will be laid on the table of the House in due course.

A ttempted D erailment of a  Passenger  T rain  on t h e  E . I. R .

185. T he H onourable Mr . N. K. DAS (on behalf o f the Honourable 
Mr. M. N. Dalai) ; Will Government state whether efforts have been 
made to trace the culprits concerned in tibe alleged attempt to derail a 
passenger train by sabotage on the Banki Railway Bridge on the E. I. E . 
on the 21st September, 1940 ? If so, with what result ?

T he H onoxtrable Mr . L. WILSON : Yes. One arrest was made by  
the police and the accused was charged with an oflfence under section 128 o f the 
Railways Act. He was convicted by the magistrate and sentenced to four 
m o n to ’ rigorous imprisonment.

620 COUNCIL OF STATE [4th A p r i l ,  1941



COMMEECIAL TREATIES AND NOTBS AFFECTING I n DIA.

T he  H onourabue Sir  ALAN LLOYD (Commerce Secretary ) : Sir, I
lay on the table a further list of Commercial Treaties and Notes affeoting 
India.

STATEMENTS, ETC., LAID ON THE TABLE.

Parti,
Agreement under which the products o f India receive moBt-£ayoured*na> 

tlon treatment on terms of reciprocity.

Couotries which are Date of of
partiee to the Agree- Agree- Desorip-

Agreement. ment. ment. tion.
Remarks.

4Jmted Kingdotn apd 15th aad Ezĉ iacnge C o m - These notes provided 
Egypt. 22nd Feb- of Notes. merce. for the prolonga-

r u a r y , tion uatfl I6th Feb-
1940. ruary, 1041 of ib»

provisional Com* 
mereial Agreement 
eoncliided be»w— t 
these GovenmMnte 
by the Exchange of 
Notes dated M l and 
7th June» 19S0.

Part II.
Agreements to which India is a party. 

NU.

Part III,
Denunciation of Agreements.

Nil,

DEATH OP Sib SUNDAR SINGH MAJITHIA.
The H o n o u b a b l e  R a i  B a h a d u b  L a u  ̂ RAM SARAN DAS (P u i^ b  : 

Non-Muhammadan) : Sir, I  wish to deplore the loss o f Sir Sundar Sngh 
Majithia, who was a Member of the old Imperial Council. He was a great 
lea^r and we all mourn his loss. His services to the Sikh community were 
very large and the privileges which they now possess were mainly due to his 
efforts. He was the Revenue Minister in the Punjab Government under the 
MontagU'Chelmsford Reforms and even at the time of his death he was the 
Revenue Minister of the Punjab Government. Sir, his private life was charac­
terized by geniality of manner, a generous temperament and simplicity o f a 
high order. I knew him intimately because we were both students together 
in the Government College, Lahore. He was also an industrialist and poesesBed 
one of the biggest sugar factories in India ; and so we came into close contact
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[ Rai Bahadur Lala Ram Saran Das. ]
with each other over a long period. I beg to suggest to this House that a reso­
lution of oondolenoe be oonveyed to his son and his family and also an expression 
o f our deep sense of sorrow.

T he  HoNoimABLE the  PRESIDENT : Honourable Members, I  waff 
very sorry to hear of the sad death of Sir Sundar Singh Majithia. He was not 
a Member of the Oouncil of State but he was a Member of the old Imperial 
Legislative Counoil from 1916 to 1919. As such he was a very popular Member 
and was very muoh respected. He identified himself with the oause of his 
province, and he did so rightly, and rendered good services to his province. 
He was Revenue Minister there and held various other appointments and was 
highly spoken o f by his Honourable colleagues in the Council. Sir Sikandar 
Hyat Khan, the Punjab Premier, the other day paid him a well deserved tribute 
in the Punjab Assembly. I shall communicate the wishes of this Council and 
convey the sense o f grief and condoleiice o f this OouncU to his bereaved family.

6 2 2  COUNCIL OF STATE [ 4 t h  A p r i l ,  1 9 4 1

DELHI RESTRICTION OF USES OF LAND BILL.

Thx Honottbablb Sib 6IRJA SHANKAR BAJPAI (Education, Healtfr 
and Lands Membw) : Mr. President, I move :—
' . ** That the Bill to regulate in the Provinoe of Delhi the use of land for purpoeee other 

th«A agcioultaral parpoeee, as paned by the Legislative Assembly, be taken into consi-

Honoorable Members will have observed from the Statement of Objects* 
and Reasons that the Bill aims, firsts at the control of building and, secondly» 
at the control o f excavation in extra-mui^pal areas in the Province of Delhi* 
Snch of my colleagues in this House as may have had the opportunity or the 
inclination to motor along the Muttra Road or the Kutab Roc^ or the Rohtak 
Road wiU have seen that themselves that a certcdn amount of uncontrolled build­
ing that is going up, and what is more, that the landscape has been scarred and 
disfigured with masses of brick kilns. It is unfortunate that this evil should have 
been allowed to grow all this time with out any attempt at check or control. Thê  
reason is that we thought that New Delhi, within its present municipal limits, 
would provide ample accommodation for the growing population of Delhi. 
That however has not proved to be the case, and the pressure of the growing 
population both on the urban area of New Delhi and the urban area of Old Delhi 
and the Notified Area Committee is responsible for this drift outwards. Now, 
there are only two ways of handling this problem. One is to extend municipal 
jurisdiction. The other is to take ^  hoc control by some measure designed for 
that purpose. As Honourable Members are aware, the first course would 
impose upon the municipality or local body concerned the obligation to provide 
all municipal services. That, in the rather sporadic state of the building that 
is going on at the present moment would be quite unprofitable ; indeed it wilP 
definitely entail a loss upon the local bodies. Therefore we had to consider 
this other expedient, namely, that of resorting to ad hoc legislation for the 
purpose of control. ^Honourable Members will note from the provisions of the 
Bill that while the State takes to itsejf power to control building and excavation 
outside these municipal areas which I have mentioned, it has attempted to* 
provide, as far as possible, safi^uards for the individual against the misuse 
of these powers. First, t^ere is the provision for publicity in advance before 
an area is declared to be a controlled area. Secondly, there is the provision for-



the making available to everybody concerned of the details and specifications 
o f any area that may be brought under control. In the oflSce of the Deputy 
^Gommissioner of Delhi and other suitable places this information will be avail- 
4iible. Thirdly, there is provision for an appeal from the decision of the Deputy 
Commissioner to the Chief Commissioner in so far as any conditions limiting 
building or excavation may be concerned. Not only that ; we have looked 
.at the problem not only from the point of view of the owner of a building or 
some one interested in constructing a building but we have also looked at the 
problem from the point of view of the agriculturist ; and Honourable Members 
'Will find in the Bill provision that, in so far as the construction of dwelling 
<houses in agricultural sites is concerned, no conditions are to be imposed 
that for the erection of buildings connected with agricultural purposes there is 
no intention to interfere with private initiative either. Fourthly and lastly 
I  come to the question of compensation. There we have had to consider three 
possibilities. First, permission either for the construction or reconstruction of 
A building is asked and given ; then no claim for compensation arises. Seoond« 
iy, in a controlled area permission is asked but £iven only subject to certain 
eonditio^. Wei), we have provided in the Bfll that the conditions to be 
prescribe are such as would be reasonable in the circumstances and they 
would generally follow similar provision in the Building Bye-laws of Munici« 
palities. When we require an individual to co^form to these Bye-laws, 
Honourable Members will agree that there again no claim for compensation 
arises. A claim for compensation would arise only if permission were refused 
and there what we have tried to do is to set in motion the machinery of the 
3Liand Acquisition Act, subject of course to this important social safeguard, 
that where any unearned increment as it were has accnied to an individual by 
reason of the fact that the value of hi  ̂ property has gone up by virtue of 
improvements effected by the State, he shall not get that unearned increment. 
That unearned increment really would accrue to the State which is responsible 
for the increment in the value of the property. Those, broadly speaking, Sir, 
are the features of this legislation, and I hope Honourable Members will agree 
that we have tried to strike a just balance between the claims and the interests 
•of the individual on the one hand and the claims and interests of the community 
on the other. 1 have had suggestions made to me that certain provisions 
o f  this Bill are imperfect. Well, Honourable Members will appreciate that 
when we are undertaking legislation which is entirely new to the Statute-book 
of this country—ribbon development came to be controlled even in England 
only recently—Honourable Members wUl appreciate that we cannot, in such 
•circumstances, achieve or even aim at perfection without some experience, 
and experience can only be gained by the method of trial and error. But 
one or two points of importance I should like to dwell upon. First, it has been 
suggested that the restrictive provisions that would follow upon a declaration 
made under the Act may apply to buildings which may be in the course of 
construction then. I would in that connection like to ^aw  the attention of 
Honourable Memb̂ r̂s to the provision of sub-clause (5) of clause 6 of the Bill 
•which definitely says that the Deputy Commissioner shall not refuse per­
mission to the erection or re-erection of a building which was in existence on the 
date on which the declaration under sub-clause (2) of clause 3 was made, 
that declaration being in respect of control. I can give the House an assurance 
that the intention of that particular provision is that where a building, is in 
existence on the date that a declaration for control is made, no permission will 
be necessary with regard to that. That building must automatically continue. 
If at some subsequent stage Government should decide to acquire the property, 
they will pfoceed in the ordinary way and there will be no grievance on the 
jpait of the individual concerned. Then, Sir, it has also been suggested in the
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[ Sir Girja Shankar Bajpai. ]
amendments of which I have received notice that the definition of t^e word' 

Muslim where it occurs for the second time in sub-clause (ff) of clause 8 
of the Bill is------

T h e  H onoueablb  th e  PRESIDENT : Would you not i^ait till the 
amendment is moved ?

T h e  H on o fkab le  Sir  GIRJA SHANKAR BAJPAI : W hat 1 was hop­
ing was that if I dealt with it now, it might not be necessary for the Honourable 
Member or Members concerned to move the amendment.

T h e  H onoubable  th e  PRESIDfiNT : I have no objection.

T h e  H o n o u r a b l b  Si r  GIRJA SHANKAR BAJPAI : It will be ob­
served that the amendment suggests that this definition of the word Muslim ”  
is too wide and I remember menti(m being made in the other place that it may 
include evea persons from Bokhara or Samarkhand. Actually we never* 
contemplated anybody in Bokhara or Smarkhand taking an interest in grave­
yards or buildings in Delhi and I doubt myself whether the so-called wide 
definition is likely to cause any practical difficulties in the administration of 
this Bill if it becomes law. But in any case, it is our intention to watch the 
working of the Act in this as in other respects as well, and should experience 
disclose any inconvenience, any abuse as it were of this particular provision, 
then nndoubtedly Government mil reconsider the matter. I hope, Sir, that, 
with the assurance that I have given on this point it will not be necessary for 
my Honourable friends who have given notice of the amendment to move the 
amendment. I do not think that at this stage it is necessary for me to make 
any further remarks.

Sir, I move.
The H onourable  Sabdar Bahadur SOBHA SINGH (Nominated Non­

Official) : Sir, I rise to support the Bill. The object of the Bill, as stated
by the Honourable Member, is really to stop all ill-planned and unauthorized 
structures in Delhi and particularly in the suburbs of New Delhi, Another 
object is to stop waste. Government have spent lakhs and lakhs of money 
on anti-mosquito schemes and next door to New Delhi or OJd Delhi burrow 
pits and excavations are being made. This Bill may be quite new in India^. 
but in other coimtries it is not new. There is ribbon development legislation 
in other countries and it is working quite satisfactorily.

There are one or two points which I should like to suggest for the consi-̂  
deration of the Honourable Member in charge of this Bill. One is about the 
rebuilding or the building of the sites taken over or sites being left to the 
owners. I have seen in the proceedings of the Select (Committee that there 
was some suspicion that the Chief Commissioner’s technical advisers might be 
people who were interested in the Improvement Trust, and Govern­
ment has been keeping a watch in this Bill that no prejudice is created against 
getting justice to the private individual, and on one or two points I  have seen 
that it is left entirely to the Chief Commissioner to decide oases on their merits. 
But the Chief Commissioner’s advisers may be interested in the Improvement 
Trust. What I would like to suggest is that since Government h ^  creatoci 
the New Delhi Advisory Committee for the improvement of Delhi and New 

if cases like these o f building and rebuilding are veferred ta thsit Com  ̂
mittee of which the Chief Commissioner himself is tht> Chairman, it woukH
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probably create more confidence. Another thing that I wanted to suggest  ̂
although it ifl too late now, is that it is not only the ribbon development that 
Government should keep in view, but in a legislation like this any development 
that is recognized as estate development should be kept in view also. I have 
noticed that people may not come in the ribbon development, but they are 
developing very big estates. Probably they are not well-planned, there aie 
no sanitary arrangements and no water supply. When Government is making 
tUs legislation, they should also extend it to any organized development either 
on a bigger scale or on a smaller scale. Estate developments should be kept 
also in view. There is another small point, which I think is a printing mistake 
or a a mistake in drafting. It is in section 8 ; in the concluding portion o f  
clause (2) it is said “  at the commencement of this Act a road within the mean­
ing of clause (4) It should be clause (7) of section 2, not clause (4). I think 
it is a misprint.

With these few words. Sir, I support the Bill.

T he  H onoubablb  Mb . P. N . SAPRU (United Provinces Southern r 
Non*Muhammadan): Sir, as an old resident of Delhi I welcome this Bill. 
I think, Sir, that Delhi is an expanding town, and some power is neeemkty 
to control buildings in what may be caUed extra municipal areas. Sir, I  
have risen to give my support to this Bill. It is a Bill which is in the interedta 
o f the people of DelM, and I think that there are areas near Delhi which ean be 
developed as places of residwice for the labouring population of Delhi. 
I hope that power will be used to improve the sanitary conditions under which 
the Delhi workers live under this Act.

Sir, I support the Motion.

The Honoubablb Rai Bahadub SRI NARAIN MAHTHA (Bihar: 
Non-Muhammadan): Mr. President, Sir, I give the Bill my support, and I 
will say now that I am not going to move the amendment that stands in my 
name, but I just want to ask a question because I have not been able to satisfy 
my curiosity with regard to one thing. In section 2, sub-section (J) there is 
given the definition of “  place of worship I have no objection to the 
words imambara, dargarh, karbala or takya ”  being included and recognized 
as places of worship : but I wanted to satisfy my curiosity as to why it was 
necessary to include only those places in that definition and why it was not 
necessary to include temples, muths and such other places of worship, in th& 
definition contained in the Bill.

♦The Honourable Mr . HOSSAIN IMAM (Bihar and Orissa : Muham­
madan) ; Mr. President, this Bill has come rather late than early. I think, 
as the Honourable the Member in charge has stated, this legislation is new 
legislation, and that is the cause of the delay. I have only one remark tO’ 
make, Sir. I was not quite happy about the effect of the Igislation on the 
question of restriction in existing buildings. The position is this : There are 
certain areas where people have started building but those buildings have not 
yet reached a stage in which they can be called buildings. For instance, 
excavations may i^ve been made and the building may have been erected 
with plinth: and the doubt exists that this Act may be used to prevent that 
kind of half-finished buildings from being proceeded with. There is, Sir, in 
clause 5 a definite statement that no person shall erect or re-erect any building,.
—  ------«-------   -------------------------  —̂ — ----------- —

•Not corrected by the Honourable Member.
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x>r make or extend any ezoavation in the area which has been oontroUed. 
Now that does not satirfy me, Sir, that this order will not apply to buildings 
•which had started being built before. I for one, Sir, would only like Govern­
ment to keep this in view. I think the Qovernment has been rather mild in 
^extending the limits only to two furlongs from the road. They could with 
ease have extended the limits to even further, beoause this question of the 
development of residential areas in the suburbs requires careful consideration, 
and as our coUec^^e has pointed out just now, the development is going ahead 
At a rapid pace and it should be checked.

Sir, I support the Motion.

T h e  H o n o u &a b l e  Si b  GIRJA SHANKAR B A JPA I: Mr. President, 
I  am grateful to all Honourable Members, whether they have spoken or not 
spoken on the Bill, for the support which they have given to the measure, 
whether by speech or by silence. As regards certain points which have been 
made by individual Honourable Members I would like to make a few obser* 
vationa. I first deal with what jny  friend the Honourable Sardar Bahadur 
Sobha Singh had to say as regards the exerdse o f safeguards against possibly 
interested advice being givMi by the tedmical advisers of the Chief Commis- 
idoner to the Chief Ccmunissioner. Well, I can assure my Honourable friend 
that if Government were to interfere in each individual case themselves, or 
i f  they were to authorize the New Delhi Dev^opment Advisory Committee, 
io  consider each individual case, the task both of the Government and of the 
Advisory Committee would be considerably increased, and 1 doubt very much 
W'hethm* they could reasonably be expect^ to deal with individual claims. 
What my Honourable friend should, in my judgment, be satisfied with is that 
^ vem m ent should exercise a general supervision over the manner in which 
the discretion of the Chief Commissioner is exercised in dealing with individual 
<»u9e6 . As my Honourable friend is aware, the Chief Commissioner is subject 
to the powers of direction, superintendence and control of the Governor 
•General in Council and 1 can assure him that we shall watch the working of 
this Act carefully, not only in regard to matters which are not primarily 
^ th in  the final discretion of the Chief Commissioner but also in regard to 
.matters in which final discretion in the terms of the Statute, vests in the 
O iief Commissioner. In any ĉ ise, I am sure that the House will agree that an 
officer of the standing of the Chief Commissioner may be trusted to dispense 
^even-handed justice in cases in the decision of which final discretion has been 
irested in him by Statute.

Then, Sir, my Honourable friend Mr. Sapru, who also gave his blessing 
to  the Bill, said that he hoped that provision for suitable housing of the work­
ing classes will be made. Actually, that is not, strictly speaking, within the 
purview of this measure. So far as the urban area of New and Old Delhi is 
<joncemed, that problem is being tackled by the Delhi Improvement Trust 
and if, not noŵ  but perhaps when we meet again in Delhi, my Honourable 
friend would like to be shown round what is being done in regard to improving 
the conditions of living of the labouring classes here, I should be very happy 
to  arrange for him and other Honourable Members of the House who may be 
interest^ to go and inspect for themselves the activities o f the Improvemwit 
Trust in that direction. “ Things seen ” , as Tennyson said, are “ mightier 
than things heard ” and perhaps my suggestion with regard to tlys particular 
matter will commend itself to Honourable Members.
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Then, my Honourable friend Mr. Mahtha wanted to know how in the 
definition of a  ̂ place of worship ” a temple or a muth was not specifically 
mentioned. I can assure him that this was not due to any desire to disparage 
any religion or the place of worship belonging to a religion, Hindu, Buddhist 
or any other. But, considering the diversity of faiths in this country and 
rdigious ritual, doctrine, practice and the rest, if we had attempted to set out 
in the definition everything which in common terminology is a place of worship, 
then this would not have been a definition. It would really have been a 
thesarus or dictionary of terms applicable to religious buildings and I am 
quite sure that nobody desires that.

There is another point------
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The Honourable Rai Bahadur SRI NARAIN MAHTHA : Why did 
you select only a few ?

The H onourable Sir GIRJA SHANKAR B A JPA I: I am just coming 
to that point, if my Honourable friend will have a little patience. The reason 
why these particular buildings—an imambara or a tahya—were specified is 
that an imambara or a takya may not necessarily be a plaoe of w or^ p . On 
the other hand, it may be a place sacred according to the religious beliefs o f a 
particular community. If my Honourable friend will look at the provision in 
sub-clause (b) of clause 16 of the Bill, he will find that the term aamadhi 
occurs there. From that I hope he will gather comfort that what I have said 
is true, namely, that €rovernment have not tried to disoriminate or diflPeren- 
tiate between different religions. They have, according to the suggestion 
made by the representatives of the different communities on the Select Com­
mittee, incorporated such specific terms in the definition as were suggested for 
inclusion in that definition.

I come finally to my Honourable friend Mr. Hossain Imam's point. I 
did not perhaps make myself sufficiently clear. I would like to draw hiĵ  
attention to clause 6 (5) of the Bill which says

“ The Deputy Commiflsioner ahall not refuse permiaaion to the erection or re-erection 
of a building which was in existence on the date on which the declaration under ŝ ub- 
section (7) of section 3 was meAe

The expression used is “ a building It does not say “ a completed 
building

The Honourable Mr . HOSSAIN IMAM : I hope it will be kept in view.

The Honourable Sir GIRJA SHANKAR BAJPA I: I have already 
said that that is the intention. Obviously it would be unfair for Government, 
after they have made a declaration, to come along and say that some construc­
tion, although it had already been started, is to be demolished without the 
payment of compensation. We wish, on the one hand, to safeguard tlie com­
munity against controlled development. On the other hand, we do not wish 
to penalize an individual where an individual is acting in good faith and has 
a c t^  in conformity with the provisions of the Bill.

My Honourable friend Sardar Bahadur Sobha Singh referred to a slight 
drafting error which has occurred. I should have l^ n  prepared now to 
rectify that error. But the difficulty, as you will realize, is that the 
other House is no longer in session. I f  I were to make a change now, this Bill 
would not ]^eoome law until the measure had been referred agaiu to the Legis­
lative Assembly for concurrence in the ^umendment that we make, and the
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^ntorval between now and the next session of the Legislative Assembly will be 
utilized by speoulators for staking out all kinds of claims for compensation, 
which, I am sure everybody would agree, is not in the interests of the
commimity. In any case, Sir, the minor error to which he has referred is not
likely to present any practical difficulties in the working of the Act between 
now and the next session of the Legislature and I can assure my Honourable 
friend that when the next session of the Legislature commences, we shall 
endeavour to get this minor error put right.

The Motion was adopted.
Clauses 2 to 17 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
The H o n o u r a b l b  8nt QIRJA SHANKAR B A JPAI: Sir, I move :—

That the Bill, as passed by the Legislative Assembly, be passed.**

The Motion was adopted.

628  COUNCIL OF STATE [4 th A p r i l ,  1941

INSURANCE (AMENDMENT) BILL.

The H onourable Sie ALAN LLOYD (Commerce Secretary); Sir, I
B0VB :—

** That the Bill further to amend the Insurance Act, 1938, as passed by the Legislativ 
Aseembly, be taken into consideration *’.

When almost exactly a year ago it fell to my lot to move in this House 
the acceptance of the Bill which became the Insurance (Amendment) Act o f  
1940, I explained that the early stages of the working of the very complicated 
and largely novel Act that was passed in 1938 had revealed a considerable 
numbw of diffculties and oversights which called for amendment of the law. 
I farther explained that we had then selected for inclusion in the Bill which had 
to be passed at short notice only a limited number of these points—matters 
which were of very urgent practical importance and which were, as I vwitured 
to claim, not very controversial in character. We now deal with the residue o f 
the difficulties to which I then referred. 1 do not think the House wiU wish me 
to refer in any detail to the various and very variegated provisions of the Bill 
before it ’ The position is indeed fully explained in the Statement of Objects 
and Reasons and in the Notes on Clauses. I should merely like to assure the 
House that the proposals embodied in this Bill have received the fullest consi­
deration, not only in another place, but also by the interests concerned, because 
all the points upon which we thought legislation n€K?essary wwe very fully diB- 
cussed with representatives of insurance interests in a conference which was 
held in Simla last August. The proposals of Government were drawn up in the 
light of those discussions, not necessarily in one hundred per cent, agreement 
with all the interests concerned but after giving the fullest attention to what 
they had to represwit. It had been hoped that a Bill would be introduced in 
another place and circulated in the last session, but the pressure of legislative 
business on that occadon was so great that it was crowd^ out. The Bill was 
however circulated by publication in the Gazette between the two sessiohs. 
When the Bill came before the Legislative Assembly I understand that attwi- 
tlM  was principally directed to the provisions for the levy of certain additkmAl 
fees from insurance agents and ooficems. The positidn briefly is that ft had



been generally anticipated when the Insurance Act 6f 1938 was paamng through
the legislature that the fees to be recovered under that Act as it stood would
largely cover the cost o f administration. This anticipation was based upon a
mere conjecture in the absence of statistics, which subsequently became avail­
able in the actual working of the Act. Nor was it then possible to anticipate
with any accuracy the cost of administration. It therefore came about that
the situation which we now have was reached, that the income derived
from those interests—insurers and, indirectly, policy-holders— f̂or whose
benefit the Act was passed only covers something like a quarter of the cost o f
administration. And at the same time, if we are to make the administration
eflBcient we can foresee that there is a probability of further expenditure having
to be incurred. The proposals in the Bill prescribe certain maxima to which
it is not intended to work at once, but, subject to these maxima it will now be
possible for Government to secure that the margin between what Government
pays and the actual cost of administration can be recovered from those
tor whose benefit the legislation has been made. It is not the intention o f
Government so far as can be foreseen to reduce the amount which they them­
selves will pay in this r^ard, but in the existing financial circumstances it is
difficult for them to accept any suggestion that they should agree to bear any
large portion of the further expenditure that will be req u i^ .

With these remarks, I move that the Bill be taken into consideration.
The H o n o u r a b l b  P a k d it  HIRDAY NATH KUNZRU (United Provinces

Northern : Non-Muhammadan): Mr. President, the Bill before us, according
to the Statement of Objects and Reasons, is designed to do two things. It has
been brought forward in the first place in order to remove the flaws in the
administration of the Insurance Act and the difficulties that have come to light
during the 18 months that the Act has been in operation. It has been brought
forward in the second place in order to provide for some matters in
respect of which further provisions were considered desirable. Many of the
provisions of the Bill seem to a layman like me to be of rather an unimportant
character. But both by what it does and what it omits to do, it raises certain
important questions which T shall venture to consider. I shall first draw the
attention of the House to section 27, which is one of the most important
sections in the Insurance Act of 1938. There are two questions in connection
with this section which I wish to dwell on. The first question relates to the
proportion of its assets in respect of life policies which an insurer must invest
in a particular way under sub-section (i) of section 27. In order that the
House may follow the discussion I would take the liberty of reading out a
part of the sub-section.

T h e  H o n o u r a b l b  Sib  ALAN LLOYD : May I ask Sir, what clause o r
this Bill that refers to ? H e is speaking to section 27 of the Act which is not
mentioned in this Bill.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : It may not be
mentioned here but sincc the Bill is designed to make further provision in
respect of many matters I am drawing attention to a matter in respect of which
further provision is desirable. Besides this matter was consider^ in connec­
tion with an amendment in the other House but my Honourable friend the-
Commerce Member never objected to it there. I do not see any reason really
why my remarks on this subject should be objected to now. ‘ *

T h e  H o n o u r a b l e  t h e  PRESIDENT : There is no question of objection*
The question is that you want to introduce a new matter in this Bill hi this-
House. I%the Bill as it comes to this House as passed by the other House I
do not think you can embody any such n w  matter.
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The H onoubabls Pandit HIRDAY NATH KUNZRU : Sir, may I 
*«ubmit that it can be introduced provided it is within the scope o f the Bill* It 
•does not alter the character of the Bill in such a way as to make it a different 
B ill

Thb Honourabls the p r e s i d e n t  : It may not alter the character of 
i/he Bill, but the usual procedure, when a Bill comes before this House from the 
other House, is only to deal with the Bill as it stands and no new provision can 
be introduced ia this House.

The H onoubable Pandit HIRDAY NATH KUNZRU : Are we
^barred from bringing forward an amendment which does not amount to 
•acceptance of the Assembly's decision ?

The H onourable the PRESIDENT : If you assert that you are not 
•debarred from bringing such an amendment, I can rule that you have not 
:givwi notice of an amendment and you cannot now move it.

The H onourable Sir ALAN LLOYD : Might I make an explanation, 
Sir. When I rose to my feet just now I did not mean to make a formal objec- 
iiion to the whole of the Honourable Member’s remarks as being out of order, 
although he was talking about a section of the Act that is not dealt with in the 
Bill. I felt. Sir, as I understand from a remark that fell from your lips, that 
there was a distinction to be drawn between referring to such matters and the 
elaboration of a case that would have beea in order if an amendment had 
l>een admissible.

The H onourable the PREiSIDENT : I do not object to his referring
iio the matter. It may form the subject of an ameffMling Bill later on. It 

be done in this particular Bill just now at this stage without notice.

T he H onourable Pandit HIRDAY NATH KUNZRU : The Houour- 
jable the Commerce Secretary, after having done the mischief, tries to explain 
why he intervened. It is much too late for him to do so.

The H onourable Sir ALAN LLOYD : May I on a point of personal 
•explanation say that I did not raise an objection. I only asked a question.

T he H onourable the PRESIDENT : The Honourable Member can 
refer to it, but I will not allow him to move any amendment.

The Honourable Pandit HIRDAY NATH KUNZRU : I am only 
making my views clear. I will not put forward an amendment. What the 
CJoinmerce Secretary intervened for I do not at all understand.

The H onourable the PRESIDENT: You can refer to the matter in
your speech. That is all I can allow you to do and nothing more.

T he H onourable Pandit HIRDAY NATH KUNZRU: I am only 
referring to it in my speech. I am not bringing forward an amendment.

The Honourable the PRESIDENT : I allow you to do so.

The H onourable Pandit HIRDAY NATH KUNZRU : I am obliged to 
you, Sir, for allowing me to continiie my remarks in coniiectic|i with sub­
section (1) of section 27 of the Insurance Act, which the Commerce Secretary
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seemed to object to. I was saying that that sub-section required insurers t o  
invest a certain percentage of their liabilities in respect of life policies in a certain 
way— în Government securities and in securities of another character. A 
difficulty, however, has been felt in regard to this section, which is of a materiaJt 
character and which deserves the sympathetic consideration of Governments 
It was considered in the other House. I shall read out a part of sub-seotion  ̂
(1) of section 27 in order that the House may easily understand what tha 
difficulty that I am dealing with is. The sub-section says:—

“ Every insurer incorporated or domiciled in British India shall, subject to the' 
proviBions of sub-seotion {3), at all times invest and hold invested assets equivalent to 
not less than fifty-five per cent, of the sum of the amount of his liabilities to holders of 
life insurance poHcies in India on account of matured claims and the amount required to 
meet the liability on policies of life insurance maturing for payment in India,*’

and these are the words that I would particularly invite the attention of the- 
House to—

leas the amount of any deposit made under section 7 or section 98 by the insurer in 
retpect of his life insurance bunneM and less any amount due to the insurer for loaiis- 
granted by him on policies of life insurance, etc/*.

Now, the question that the insurance companies and the public are con- 
earned with is this. Are the deposits to be made under section 7 or section 
by every insurance company and the amount granted as loans to insured 
persons on the security of their life policies to be excluded from the percentage 
of the liabilities which the insurer is required to invest in a particular way or 
from the total amount of the liabilities of the insurer. The question is one o f  
considerable importance. Suppose a company in accordance with this section 
has to invest a sum of Rs. 10 lakhs in certain securities. I f  the loans granted 
by it and the deposits made by it are to be included in the total sum to bê  
invested by it in securities, its position will be considerably eaaed. Suppose a 
company of the kind that I have spoken of has made a deposit of Rs. 2 lakhs 
and has granted loans on the security of life policies amounting to a lakh. I f  
these two sums are deducted from the total amount that it has to invest it wilT 
have to invest only Rs. 7 lakhs in securities. But if these two amounts are to 
be deducted only from the total o f its obligations in respect of policies which 
will certainly be much more than Rs. 10 lakhs, then it ^dll secure hardly anŷ  
relief. Indeed in some respects its position will become more difficult because  ̂
it will have to invest 55 p ^  cent, o f a smaller sum in securities. It will conse­
quently be able to invest less in other and more profitable ways. This question  ̂
which I hope the House understands now, was dealt with in the Legislative 
Assembly the other day.

T h e  H o n o u b a b l b  t h e  PRESIDENT : Can you tell me what is the p ro v i­
sion in England relating to this ?

T h e  H o n o u b a b l b  P a n d it  HIRDAY NATH KUNZRU : I do not know 
what the provision in England is, but I am going to deal with what the Honour­
able the Commerce Member said in another place, which is quite enough for me. 
The Honourable the Commerce Member said that he would welcome the insti­
tution of a test case. An authoritative judicial interpretation of sub section
(1) of section 27 of the Insurance Act could then be secured. As regards the 
cost of the legal proceedings, he was prepared to consider the question provided 
the amount was not too much. Now, Sir, we are not concerned merely with 
the interpretation of the Act as it is. I f  that were the only question, the post- 
tion taken up by the Commerce Member would be perfectly sound. But the
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quefltion is one of policy. Suppose that the advice given to the Commerce 
Member by the official legal advisers is perfectly correct and that the deductions 
that I have dealt with are to be made only from the total of a company’s liabi­
lities in respect of insurance policies, even then we shall have to consider 
whether this is sound as a matter of policy. No court can decide a question of 
policy. That can be decided by Government only and what I would like the 
Honourable the Commerce Member to t«ll us is whether any haiin would 
be done, w h e t h e r  the interests of the policy-holders would suffer in any way 
if the deductions referred to by me were made from the total amount that a 
oompany has to invest in Government and certain other kinds of securities. 
That question, so far as T know, has not been dealt with. At any rate, if the 
Honourable the Commerce Member dealt with this point in another place, 
liis speech regarding it has not been reported in the papers.

There is another question also in connection with section 27 of the Insur-
12 N o o n  which I wish to raise. I refer here, Sir, to the

' explanation attached to section 27. Th« insurers are 
divided into two categories by this section : those that are incorporated and 
domiciled in British India or in the United Kingdom, and those incorporated 
or domiciled elsewhere. The companies that are domiciled in British India 
•Qr in the United Kingdom have to invest only 66 per cent, of their liabilities in 
i:espect of life policies in Government securities and securities of certain other 
kinds mention^ in sub-section (/). Companies incorporated or domiciled 
^Uewhere have to invest their total liabilities in the ways that I have already 
mentioned—in GK>vernment securities or in securities of the kind referred to in 
«ib-86ction (7). The Explanation at the end of section 27 to whidi I  hare 
juBt referred runs as follows : Sub-sectionB (2) and {4) ”  (that is those sub­
notions which deal with oompuues incorporate or domiciM elsewhere than 
in British India or the United Kingdom), *'shall apfdy to an insurer incorporated 
in British India whose share ca p i^  to the extent of one-third is owned by, or 
^he members c f  whose Governing Body to the extent of one«third consist of 
individuals domiciled elsewhere than in British India or the United Kingdom 
Without this Explanation, sub>seotk>ns (2) and (4) would have applied only to 
companies that were not incorporated or domiciled in British India or the 
United Kingdom. But the Exf^nation makes sub-sections (2) and (4) appli­
cable even to those comps^es which, though incorporated in British Indi^ do 
not comply with the conditions laid down in the Explanation. If their share 
capital to the extent o f one-third is owned by, or the members of their Govern­
ing Bodies to the extent of one third consist of individuals domiciled elsewhere 
th ^  in British India or the United Kingdom, they will have to invest all their 
assets in Government securities and securities rrferred to in sub*section (1) 
even though they may be incorporated in British India. Now there seems to 
me to be some inconsistency l^tween this Explanation and section 116 of the 
Insurance Act. This section, as amended by the Bill which we passed the 
other day, reads as follows :—

“ The Central Government may, by notifioAtion in the official Gazette, exempt any 
insurer conBtituted* incorporated or domiciled in an Indian State from any of the 
provisions of this Act which may be specified in the notification **.

There is a condition attached to this section, the meaning of which is that 
there must be reciprocity in respect of insurance business betw^n the State
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<?onoerned and British India before any company incorporated in that State
can be exempted by notification from any of the provisions of the Insurance
Act of 1938. Now it is surprising that while a company—I would ask for the
attention of the House to this matter—incorporat^xl or domiciled in an Indian
State should be exempted by Government from any of the provisions of the Act
o f 1938, a company one thit d of the member s of whose Governing Body con­
sists of, or one-third of whose share capital is held by people living in an Indian
State, should be subject to the disabilities mentioned in sub-sections {2) and
(4), that is that they should have to invest all their assets in Government
securities and in securities refeired to in section 27. I can understand this
requirement bein^ inmsted on in the ĉ ase of companies not incorporated in
India or in the United Kinj^dom : the United Kingdom has to be taken along
with India because of certain sections of the Government of India Act. But
while section 116 confers certain privileges on companies incorporated in Indian
States, section 27 is hard on companies incorporated in British India if they are
to a certain extent controlled by interests connected with the Indian Stotes.
The position is absolutely illogical. A company nŵ y be incorporat.ed in an
Indian State, all its share holders may be residents of that State, and all its
THrectors may be residents of that State. Yet it can enjoy the privilege
referred to in section 116. It can be exempted from all the provisions of this
Act. But if it is incorporated in British India and, say, only one-third o f  its
Directoi s are residents of an Indian State, it will have to invest all it« assets in
Oovernment securities and certain other kinds of security. If one-third of its
share capital is held by people residing in an Indian State, it will again become
subject to the disabiiity that I have mentioned. What I  have said. Sir, I
think is quite sufficient to show' that there is a serious discrepancy between
the Explanation attached to section 27 and section 116 of the Act. It should
be removed at an early date.

There is one other section of the Bill to which I should like to draw the
attention of the House. Honourable Members will remember the importance
that was attached to section 45 of the Insurance Act of 1938. Briefly speaking,
this section limited the right of the insurer to question the statements made
Iby the policy-holder. It stated that the accuracy of any statements made
hy the policy-holder couki be challenged only within a certain period. The
period was in the case of existing companies two years from the date of Hie
commencement of the Insurance Act and in the case of new companies two
years from the date of the acceptance of a policy. There were, however,
exertions in which the validity of a policy could be questioned even after
the prescribed period had expired. The conditions laid down were that the
statements made by the policy-holder should be false and fraudulently made
and that the policy-holder should have known at the time of making them
that the statements were false. The advantages and disadvantages of this
section were considered. The provisions of the section did raise certain
difficulties. But, after taking all considerations into account, it seemed that
it was desirable in the interests of the policy-holders that the right of the
insurer to question the accuracy of their stai^ments should be limited in a
certain way. It was felt that otherwise the policy-holders might be Rubjected
to vexatious treatment, and that the unlimited right enjoyed by the insurer
might be abused. In fact, it wavS thought that the section was too wide,
and that the right in question had not been properly exercised and 1 believe
that the policy-holders had also made complaints about the considerable
delays to which the payment of their policies was subjected. This section,
however, h ^  been altered in a material respect by an amendment accepted
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in another place. A proviso was added there to this section which runs as 
follows;—

** Provided that nothing in this section shall prevent the insurer from  calling for proof 
of age at any time if he is entitled to do so, etc- **.

The first question that we have to oonsider is that so far as the question o f  
age goes, section 46 has been praotioally repeflJed. I know that there are 
these qualifying words if he is entitled to do so I do not know what 
exactly is meant by this. Is it meant that if the insurer is entitled to do so 
under any other law he might question the proof furnished in regard to age t 
The Commerce Secretary ^akes his head------

Th£ lioKOUBABLS SiB ALAN LLOYD : Perhaps it will shorten mattera 
if the Honourable Member will permit me to say that the words refer to the 
terms of the policy.

The H onouaabub  Pa k d it  HIBDAY NATH KUNZBU : What the 
Honourable the Commerce Secretary has said shows that it would be per* 
missible for the contract entered into between the insurer and the inswdd 
person to include a proviaion to the effect that statements made in regard 
to age might be challenged even after the expiry of the period m otioned iifc 
the Act.

Thb H onottkablx Sib ALAN LLOYD : I t  is the other way round. A m  
insurer might positively contract out of the right of questioning. H e m i^ t .  
contract to pay the policy without question a ^ r  two years.

The H on o u ea b le  P an d it HIRDAY NATH KUNZRU : Considering 
the liberty given to insurers, I do not see that they would be so large-hearted 
as to agree to pay the life policies without any condition at all. I f that i» 
really the position of the insurers, why is this amendment made ? It is wholly 
superfluous. It has obviously been made in order to confer a right on the 
insurance companies. Otherwise it has no meaning whatsoever. The effect 
of tius amendment will be, as I said, to nullify section 45 so far as age is con̂  ̂
earned. I am not aware, Sir, that we have been told what was the serioua 
difficulty that was caused by section 45 as it. stands. I know that it was 
desired in the other House that this change should be made. But Govern­
ment have said nothing to justify the change that has been made. I f  they 
wanted to protect the insurance companies further, they could have done 
so without bringing forward so drastic an amendment. They could have 
increased the period during which the insurer could question the statement 
made with regard to age by an insured person from two to three at even four 
years. I f  they were concerned with the interests of the insured person, th ^  
could have laid down that if proof with regard to age was not ramished by 
him and if the policy might thereby lapse, he should be given a previous 
warning so that he might furnish th e  required proof. But they have done 
nothing of the kind. They have not in any of these simple ways protected 
the interests both of the insurance companies and of the poJicy-hoiders. Thev 
have brought forward this drastic amendment which, as I have already saia, 
nullifieB section 45 in an important respect and confers a power on insurance 
companies which may easily be abused and which it was felt when the 
Insurance Act was passed had been rather abused by them.

These are the important points that I wish to deal with in connection 
with the Bill. I should like however before I sit down also to sa> that I
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in accord with thoae who object on principle to the renewal of licences of
insurance companies required by the Bill before us. The Honourable the
Commerce Member explained in another place what was the reason for this
provision and the Commerce Secretary too has explained it today. I under­
stand the explanations given to us to moan that the insurance companies
would not be required to provide more than Rs. 1,50,000 and that ^ould
the expenditure on the Act increase it is the State that would make itself
responsible for the additional expenditure. I am dealing with the new st ĉtion 
3A which it is sought to introduce. If I have correctly interpreted the
assurances given by the Commerce Member and the Commerce Secretary,
then I think that the new section, though not acceptable to us, need not be
seriously objectod to. But if it is intended when expenditure involved in
the administration of the Insurance Act rises, to call for what I regard as
further contributions from insurance companies, then 1 say that the provi­
sion in question is seriously objectionable. 1 hope that this matter will be
explained either by the Commerce Member or by the Commerce Secretary.

Sir, I have not brought forward any amendments because I knew that
the other House having risen Oovemment could not accept any of them,
ev< n if th( y were inelim^d to do so. Otherwise, 1 would c ertainly have p lac^
amendments before the House with a view to giving effect to the pui^^oses
that I had in view. I hope however that Government ^dll give their serious
consideration to the points that I have urged and will try soon to amend
the law in such a way as to safeguard better the interests both of policy­
holders and of insurance companies than the present Bill does.

The H o n o u k a b l k  Mb. HOSSAIN IMAM (Bihar and Orissa : Muham­
madan) : Mr. President, the Bill before the House has been heralded for
a long time. We have been waiting for this for some time past and we had
thought that it would be a model of perfection. There is no doubt that this
represents an agreement to a large extent between the Government and the
insurance companies; and as such the Government deserves to be congra­
tulated on hiwing brought an agreed measure. But our difficulties are not
ended by the agreement of the insurance companies alone, because we have
also to guard the interests of the unrepresented person, I mean the man who
takes out a policy. As far as he and his benefits are concerned, I am afraid
the Bill has not paid sufficient attention to his interests. I have not much
to say but I do wish to state a few facts before the Government.

Firstly, Sir, the provision which was incorporated in the Bill in the teeth
of opposition by all the non-officials in section 2 of the Act about having an
actuary at the head of affairs, that remains unaffected. Do the Government
serioudy believe that after an examination has been made by an auditor
it is necessary that his report to be understood can only be read by an actuary ? 
In the Act it is laid down by you that the reports will be made not only by
the auditors but in certain cases the Superintendent of Insurance is allowed
to ask for an actuarial report. Now, when you have an actuarial report,
is it not having a fifth wheel to the chariot to have an actuary also at the helm
of the affair ? I have no complaint against the Superintendent of Insurance.
It should not be understood that I am making any remarks against him.
What I do say is that our opinion embodied in the debate on the Act in the
Assembly and in this House was almost unanimous in regarding it as a useless
provision, a provision which would bar the way to the appointment of an
Indian to the post. I will make my position quite clear. The intention
of this House was that the first Superintendent should be an Indian. Failing
that the secind Superintendent should be an Indian who has e^erience of
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insurance business. Placed as we were, Sir, we had very few Indian actuaries 
available, and those few were either better employed or had b<̂ t̂ter prospects 
than the Government could offer. It was theroiore impossible for the Gk>v- 
ernment to get an experienced Indian actuary. Sir, I refer to it in passiog 
because there has been some complaint of delay in disposing of the cases. 
This may be due to the fact that very keen inqiiiries wore being made by a 
man at the head of affairs who did not know India. The Snperinten^nt 
of Insurance has been taking good care that the interest of the policy-holders 
is safi^uarded, and to that extent I am in perfect agjeemont with liiin, but 
matters are prolonged too far.

The second item to which I wish to refer is the incTease in the fee of the 
insurance agents. The new method adopted by the Government of making 
the people pay for specific services rendered is in principle quite eorroct. But 
it remains to be seen whether this practice is to be ex ten d i to all or to only 
to those few who are unfortunately already paying. Those who pay are 
asked to pay more and those who escape pa^^ent are never detected. The 
provision of renewal of insurance is also taxation and taxation which I 
think the Government ought not to have imposed. The work which the 
Government is doing is not primarily in the interest of the companies ; it is 
really to safeguard the interest of the policy-holders that this Act has been 
passed, so that under the guise of a registered company people may not be 
robbed. It is really in the discharge of a fundamental duty of an established 
Gk>vemment that the authorities have embarked on this Act. The purpose 
o f this Act is really to safeguard the interests of policy-holders ; and therefore 
to ask the companies to pay for the services of the Department is really passing 
on the cost to some other people. Ultimately the^oost will have to be paid 
indirectly by these policy-holders themselves, be<^use insurance companies 
are after all not philanthropic bodies. Insurance people take my money, 
make provision for expenditure, and then give you 90 or 80 per cent, of the 
accumulation. In that sense the cost is passed on to the policy-holders. 
I  tDordd like the Honourable Member to inform ua what is the provision in other 
civilized courUries, Is this kind of reneival fee imposed in other countries as 
well ? I f it is the general practice of the world, I think the Government is 
perfectly justified in adopting that system, but if it is not, I would venture 
to suggest that the Government should not make this innovation. Sir, some 
objection was taken by Dr. Kunzru to the provisions of section 27. I would 
like to remind the House that this matter was discussed at some length in 
this House on 22nd November, 1937. Today Dr. Kmizru brought our atten­
tion to the anomaly between a company incorporated in an IndiaJi State 
and a company incorporated in British India with share-holders and directors 
firom the Indian State. Our Honourable friend Dewan Bahadur Sir Ramunni 
Menon had on 22nd November, 1937 drawn attention to anomalous difference 
between India and British India as incorporated in this section. Govern­
ment had intimation that there was some inconsistency in the provision.

. I hope the Government will not be too much wedded to prestige and brush 
aside the suggestions but look into the thing and if there is an anomalous 
position it should be cleared. The present provision in section 27 which 
insists on 65 per cent, being invested in Government securities acts harshly 
on policy-holderB. The presmt yield on Government securities is very low, 
but I would not be so rmkind as to suggest to the Government that for the 
benefit o f the policy-holder the Finance Department should increase its rate 
of interest. You as the Government ought to look at things as they are. I 
wish partiottlarly to draw the attention of the Government to the fact that
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there are two kinds of policy-holders. One is oalled the participating policy­
holder and the other ifl the non-participating. In the case of those who 
are not participating in the profits, the premium income is fixed on the suppo­
sition of a certain yield on the investment. The actuarial premium tables 
are on the basis of an assumed rate of interest being earned. Now, the company 
having entered into contract does not invest the whole sum at the date of 
the contract. The sum is to be received in a period of 20 years, 26 years or 
30 years and it assumes that for that duration the company will be earning 
a certain amount of interest. That interest is not earned now, through no 
fault of the insurers and no fault of the policy-holders, rather to the advantage 
of the 8tate. I would venture to suggest that the Government should con­
sider the difFu ulties of the insurer in a sympathetic manner. This loss to the 
insuring company is really passed on to the participating policy-holders. As 
the House knows, tlie premium of participating policy-holder is a little higher 
and the contract is a varying contract, in that the amount of bonus is not 
always fixed. It is found out by means of different valuations. As far as 
this valuation is concerned, if the assumed earning capacity is reduced, with 
the reduction of the surplus, the bonus to be awarded is reduced. So by 
in^iating on this prmnsion of 55 per cent, in the case of local insurers and 100 
per c^nt. in the c^se of foreign insurers the participating policy-holders suffer. 
The Honourable Member knows that the vast majority of policy-holders 
prefer to get a participating policy to a non-participating policy. This is 
the particular aspect of the question which I ask Cfovemment to keep in 
view and not be wedded to prestige that because they had brought forwara 
a certain measure it should be regarded as sacrosanct. The realities of the 
situation should not be brushed aside merely on the ground that we are passing 
an Act which is a permanent Act and the present position may be temporary. 
I am rather inclin^ to believe that the present trend of interest rate on Gov­
ernment securities is not a temporary feature. Unless something very catas­
trophic happens we have to regard 3 per cent, and 3  ̂per cent, as the normal 
rates of interest for Government accommodation, as the trend of world opinion 
is that money should be available to the Government at a cheap price. In 
view of this changed circumstance, the insurer and the participating policy­
holders deserve sympathy from the Government and that sympathy can 
be effectively translated by reducing this provision. The smallest thing 
that the Government ought to do is to include the deposits and loans, as has 
been urged, in this 55 per cent. If an amendment of procedure like that is 
adopted—it is not an amendment of the Act—this might materially, if not 
whoUy, ease the situation. We had been wondering when the Act was before 
us what would be the effect on the expense ratio of the companies. It was 
thought that the old Act was unable to check the growth of mushroom com 
panies and one of the objects of this Act was that mushroom companies should 
not rob the people by offering good prospects without any backing. Well, 
as far as that is concerned. Sir, I do not know how far the Government has 
succeeded in eliminating the mushroom companies. I have heard o f one 
difficulty which is being experienced by the companies, and on that I should 
like the Honourable Member to throw some light. I am, Sir, not very sure 
of my facts and that is why I am making an apologetic reference. I was 
told that the present procedure is that if two companies wish to amalgamate 
it is not only the weak company which has to get its assets valued but it is 
also the bigger company which is going to absorb, which is asked to have 
actuarial examination, made of its assets as well. That leads, Sir, to very 
great expenditure and difficulty. The bigger company, on the last valuation 
basis and other things, may be proved to an established concern, a concern 
wbioh can tltfely absorb. If both the companies are weak companies, of
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course you should insist. Then you have no safety. But if you find out from 
your papers that one of the companies is an established concern of long dura­
tion, and with an actuarial report; that ought to be sufficient. That ia one 
of the points on which I want some light to be thrown.

There is another point, Sir, on which I want some light to be thrown 
by the Government. When this Bill was under consideration, I had brought 
forward an amendment to clause 102 (c) as it then existed which is now num­
bered section 118. The intention behind that amendment, Sir, was that 
railway peoples Provident Societies should be exempted from the conditions 
which are laid down for ordinary Provident Societies. I would remind the 
H ou^ of this because it was really a burden which was passed on to me by 
Sir Nri^ndra Nath Sircar, as is stated on page 911 of the Council of State 
proceedings of 1937. When I moved that amendment, the Government 
assured me that they will have the matter examined and an agreed amend­
ment will be placed before us. The agreed amendment, Sir, was moved by 
Mr. Bartlej^------  "

T h e  HoNorBABLE D b w a n  B a h a du b  Sir  A. RAMASWAMIMUDALIAR : 
What clause ?

T h e  H onoubable  Mb. HOSSAIN IMAM : Clause 102 (c) in the Bill, 
section 118 in the Act, and at the moment section 66 of the new amending 
Bill. The difficulty which we found, Sir, was that Provident Societies are 
restricted to work up to Rs. 600 only. But the only relief which you could 
give to the railway men and the Government employees mutual Provident 
Societies was to permit them to transact life insurance business of a restricted 
amount. This was the only help which we wanted, and which was examined 
and granted to them by the old Act. Under the Provident Societies Act 
of 1912 the Government of Bengal—the Provident Society was situated there 
—was given an exemption. Now the present condition of affairs is that the 
Superintendent of Insurance may or may not relax, and I am afraid that 
after this Act is passed the chances of their being allowed to transact business 
of more than Rs. 600 will be almost negligible. At the moment a talk is 
going on, Sir, that the big insurance companies are also going to embark 
on opening new provident companies as subsidiaries to their own big com­
panies. I f  this sort of development takes place, the position will further 
deteriorate.

In the end. Sir, I should like to say that perfection is difficult to attain. 
Human efforts are scarcely, if ever, perfect. We have to make the best of 
a bad bargain, and the Government’s function is to strike a balance between 
the varying claims of the three parties, the State, the insurance companies, 
and the policy-holders. The Government and the insuring companies are 
always in conclave, one consults the other. But the policy-holders* interests. 
Sir, do not find any access to the Government’s counsels, and it is for this 
reason. Sir, that I do wish that if ever this Act is under revision, representa­
tion to the policy-holders’ interests should also be given as fully as is given 
to insurance companies.

Sir, I support the Bill.
T he  H onoubable D e w an  Ba h a du b  Sib  A. RAMASWAMI MUDALIAR 

(Commerce and Labour Member): Mr. President, the speeches o f my two 
Honourable friends relate more to what this Amending Bui has^omitted to do 
than to what this Amending Bill has provided for. My Honourable fnend
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Pandit Kunzru definitely stated that his objection to this measure was that it 
did not bring within its purview certain o tW  amendments to sections which 
have not been touched upon in this Bill. Well, that is a legitimate criticism. 
But obviously it is not possible for me to go into all the details of why we did 
not amend a particular section. Let me however advert to section 27 which has 
occupied my thoughts as well as that of the Honourable Member, and the 
propriety of which has been discussed in Insurance journals and by insurance 
interests ever since the Bill was passed. At the conference that I had the 
honour of presiding over of Insurance interests, section 27 was very hotly 
debated upon. My position then was, Sir, and is today this : The require­
ment of section 27 that certain insurance companies should provide by way of 
approved securities a certain percentage of their liabilities was debat^ upon 
and discussed in both the Houses on the occasion when my distinguished pre­
decessor in office, Sir Nripendra Nath Sircar, had the opportimity of introducing 
the Bill. Such a thorough discussion there was on the subject. Honourable 
Members are aware—it is no secret that there were conferences in the lobbies 
and behind the scenes—that it was one of the most debated sections of both 
the Houses, and that this provision was put there after a prolonged discussion 
more or less as an agreed measure. It is not that I am laying down now the 
policy which section 27 seems to incorporate that assets equal to 55 per cent, of 
the liabilities should be invested in a particular manner: but it is that this 
very point had been thoroughly discussed only two years ago, and I should 
have thought before my Honourable frigid asked me to suggest an amendment 
to that particular section that he would have shown how conditions today are 
in any way different &om what they were in 1938 and why that particular pro­
vision, which has received complete and thorough attention of the Members 
o f both the Houses, and of the public, should now be amended, and the policy 
incorporated in that section should be revised. That policy. Sir, deals with the 
interests of the insurance companies and with the interests of policy-holders 
alike, and I personally feel somewhat timorous of touching a section which, if 
not sacrosanct, at any rate has received the blessings of both the Legislatures 
only two year ago. My Honourable friend will find in the discussions parti­
cularly in the Council of State and in the speech of my Honourable friend Mr. 
Hossain Imam that this very question whether the loans on policies and the 
deposits under section 7 should be included or excluded from that 55 per cent, 
calculation, a point touched upon by my Honourable friend. The position 
that I took up in the other House then was------

T h e  H onotjeablb M b . HOSSAIN IMAM: The Law Member remained 
silent on that day.

The  H onoueable D ew a n  Bah adur  Sib  A. RAMASWAMIMUDALIAR : 
And that silence is very eloquent obviously. I am given to understand that the 
legal Advisers of the Government said, and that is confkmed by the silence of 
no less a person than the Law Member of the day, that that section provides 
for the inclusion of these two things also in the 55 per cent, calculation and 
that the 55 per cent, applies to [(A -f B) — (C+D)], if I may say so. That is 
the reason why I am not prepared to touch that section now. But I did go 
beyond this. If there was serious doubt—Government itself have no doubt in 
the matter—but if there was serious doubt in the minds of Insurance com­
panies or, as has been alleged, if they are certain that our interpretation of the 
s^tion is wrong, and if they go up to a court of law and have their interpreta­
tion vindicted, I gave the assurance that Government would not have that 
uection afhended so ^s to restore their o r i^ a l interpretation. One
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why parties are unwilling to go to a court (rf law and have their interpretation 
justified with reference to many of these matters—and I know it from my own 
experience as a lawyer—is that the moment they have taken all the trouble and 
put themselves to all the expense of having that particular interpretation 
vindicated by a court of law, Government comes in the next day with an 
amending Bill to restore the original interpretation, thereby nullifying even the 
decision of the Privy Council. Having that in mind, I gave the assurance 
that if this interpretation was vindicated by a court of law, Government would 
not go behind that decision of the court of law and would accept it loyally in 
spite of the fact that they felt that the decision of both the Houses, the 
intention of the Government as expressed by the eloquent silence of the then 
Law Member and all other facts meant that they desir^ that these two items 
also should be included in that 55 per cent, calculation.

T he  H onourable  Pa n d it  HIRDAY NATH KUNZRU : It is then 
obviously a question of policy and not one to be decided by a court of law.

T he H onourable  D e w  an  B a h a d u r  Sir  A. RAMASWAMIMUDALIAR : 
My Honourable friend knows that in the opening observations I said that it 
is a question of policy, which has been so thoroughly discussed and accepted 
by both the Houses. I need not go into the history of this section 27, the 
various proposals that were made, how the original proposal of the Government 
was for 33 per cent., how the Select Committee amended it to 66 per cent., 
and how a conference was then held and a compromise was arrived at. All 
these things have been thoroughly discussed, including the question of policy, 
and the decision is as much binding on the Government as on the Legislature, 
and that is the reason why I feel that I cannot go behind the policy, especially 
when no new arguments have been advanced and when the position today is 
exactly what it was in 1938 when that particular decision was made.

T he H onourable  M r .  HOSSAIN IMAM : The j^ ition  has changed 
because of the reduced yield from the Government securities.

T he  H onourable D e w  a n  B a h a du r  Sir  A. RAMASWAMI MUDALIAR : 
Sir, I am not quite sure whether on the facts even my Honourable friend is 
correct. CertaiMy he also knows that Government securities have appreciated.

T he  H onourable  M r .  HOSSAIN IMAM : That has brought down the 
yield, Sir.

T he  H onourable  D e w a n  B ah adu r  Sir  A. RAMASWAMI MUDALIAR : 
That reduces the amount that has to be deposited. (Laughter.) You cannot 
have it both ways. I do not venture to enter into the intricacies of high 
finance, especially with my Honourable frimid Mr. Hossain Imam. I am not 
competent to do so. ' But that is the ponti(m.

Then, my Honourable friend referred to the Expla^tion to section 27 and 
pointed out that a company incorporated in British India, with one-third o f the 
share-holders in an Indian State, is placed in a disadvantageous position. I 
must frankly confess that this particular point was not brought to my notice 
by any company or any insurance interest. I understand that there is a single 
company in that extraordinary position in my Honourable friend’s province 
and therefore he knows much more about it tnan I do. But I can only say 
that that is an anomaly which was not provided for and it was not contemplated 
at the time. As m y  Honourable friend knows, the Explanation realk  ̂refers t P
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foreim companies. I do not know when the next amending Bill will be before 
the House. But, when the next amending Bill is before the House, I am certain 
that this question will be given due consideration.

T he  H onourable  Pa n d it  HIRDAY NATH KUNZRU : 1 should have 
thought that Government would renstify this anomaly, because they never 
intended that it should be there.

%
I 'he  H onourable  D e w a n  B ah adu r  A. RAMASWAMl MUDALIAR : 

That is a point worth considering and I undertake to look into it. But 
with the obvious impatience of the Legislature over the series of amending Bills 
to the Insurance Act, I have a little hesitation in introducing any Bill on this 
point in either of the Houses.

Th e  H onourable  Pa n d it  HIRDAY NATH KUNZRU : We have shown 
exemplary patience.

Th e  H onourable  D e w a n  B ahadur  Sir  A. RAMASWAMI MUDALIAR : 
My Honourable friend referred to the question of amalgamation. The Honour­
able Mr. Hossain Imam said that there was some difficulty about it. Surely, 
my Honourable friend knows that in the last amending Bill provision was 
specifically made for it and the Government have taken to themselves the 
power not to require an actuarial valuation from a company which has a 
sufficient standing and therefore it is only in regard to such companies that 
Government feel that an actuarial valuation should be insisted upon that this 
provision is being enforced.

Then, my Honourable friend Pandit Kunzru referred to clausĉ  31 of this 
Bill, which amends section 45 of the Act, where it is provided that an insurer 
can, if he is otherwise entitled to do so, call for proof of age. It was brought 
to our notice that in some policies it is provided that the assured must prove 
age, and if so, there is no reason why that proof should not be forth(^oming, and 
if correct proof of age is forthcoming after that date, then it is open to the com­
pany to adjust the policy so that the proper premiums are paid according to the 
age. It seems to me that it is as much in the interests of the other policy­
holders as in the interests of the insurance company that this rectification 
should be made. It is not really fair that other policy-holders should be mulct­
ed because one assured does not declare the correct age or does not prove the 
correct age. That is the reason why this proviso was included in this clause.

My Honourable friend Mr. Hossain Imam went into a discussion regarding 
the Actuary which I was not able to follow. He virtually said, “  W ell, there 
is the actuarial report; any layman can understand it. Therefore, there is no 
reason why there should be a qualified Actuary at the top to further scrutinize 
it.”  But his logical mind then jumped to a queer conclusion that it should be an 
Indian Actuary and not a British Actuary who ought to be the Superintendent 
of Insurance. (Laughter.)

T he H onourable Mr . HOSSAIN IMAM : On a personal explanation, 
Sir. I did not suggest this. I  said that the qualification Actuary stands 
in the way of having an Indian Superintendent. So you have either to elimi­
nate the Actuary or not have an Indian.
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T he  H onoubablk  D e w  a n  Ba h a d u r  Sir  A. RAMASWAMI MUDALIAR : 
That is a curious way of bringing about the desired eflFect to which I cannot
possibly subscribe. In the first place, there has never been a want of Indian 
Actuaries. It may not have been possible for Government to get a qualified 
Actuary on the terms and conditions on which they were prepared to get them, 
and when the criticism of the House is about bloated salaries, that sort of diflR- 
culty will always continue to exist. My Honourable friends will have to revise 
their ideas, particularly now that this country is becoming more and more 
industrialized, and the best brains are being diverted to industry, not 
only with reference to this particular appointment but also with reference to 
various other technical apjx)intments. My Honourable friends will be driven 
to the conclusion that they should revise their ideas on salaries and in any 
case cannot subscribe to the Rs. 500 limit which has prevailed as a very 
desirable limit in some quarters till recently. But, Sir, I can say this.

I have tried to look into the Department and its 
1 P.M. administration and have taken some interest in this

matter during the last year, and I can assure my
Honourable friend that no layman could possibly deal with the actuarial 
reports that sometimes come up or cope with the correspondence that 
insui ance com|mnies from time to time put forward. It requires all the ingen­
uity and all the care of the Superintendent of Insurance and three qualified 
Actuaries whom we fortunately now have in the Commerce Department, all of 
them Fellows of the Society of Actuaries, out of only seven or eight Indian 
Actuaries in the whole country. We have been very fortunate in getting their 
services. It requires all their ingenuity and care to disentangle some of the 
reports o f the actuaries and auditors and the correspondence which is some> 
times addressed to the Department by the Insurance companies. But my 
Honourable friend at the same time complained of the delay, and that leads 
me to the proposals which have been call^  the taxation proposals of the Bill. 
We do contend it to be one of the justifications and reasons for this Bill, which 
provides for this renewal of fees, that we want to avoid such delays. There is 
no use of complaining of delays when there is a skeleton staff to work the Act. 
Insurance companies are getting more regular. The controls are so many and 
the correspondence so interminable, with reference to some at least of the insur­
ance companies. It is not the best managed companies that give the greatest 
trouble to the Insurance Department. It is those badly managed companies 
which after protracted correspondence have to be haul^ up, and threatened 
with withdrawal of registration. It is to deal with all this work that the in­
creased staff is requir^.

And that brings me to the provision for renewal o f lioenees, which frankly 
is a proposal for raising some money. My Honourable friend Pandit Kunzru 
wanted me to give an assuranoe, but I think he got a little confused over the 
statement I mc^e in another place. The present contribution from the general 
revenues is Rs. 1,60,000 for the expenditure on the Department. On the other 
hand the present contribution by the insurance interests to the general revenues 
is about lk%. 60,000, which is being paid by way of fees by the agents. Now 
I only said that under present circumstances, for the purposes of this flowing 
department and for discharging our obligations to the insuranoe companies and 
to the public at large, we want some more money and it is not possible to get 
that money from the general tax payer. Therefore it is that these proposals 
for a renewal fee from insurance companies and an mhanced fee from the agents 
when they receive their annual licences have been put forward in this BiD. 
It does not mean that all extra expenditure hereafter of the Insurance Depart­
ment must be found by the insuranoe interests alone. I  do not commit this
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House to that pro8j>oct. I also said that the indirect costs of the administra­
tion, costs on pensions and so on, have not been taken into account in this con­
tribution which the general taxpayer pays to this Department. Those indirect 
charges are bound to grow from time to time. Therefore, on the one hand I did 
not set a limit to the amount which the general taxpayer should pay to the 
cost of the Insurance Department, and I did not suggest that it should be only 
one lakh. On the other hand I did not commit myself to the principle that all 
additional expenditure should be met only from a levy either from the insurance 
companies or the agents concerned.

Sir, I do not think there is any other point which I need deal with at this 
stage. I can only say that this is one more instance of a Bill which has been 
carefully considered in the light of the advice received from the parties directly 
interested, that all the provisions were discussed with the interested parties. 
On the one hand we placed before the conference the proposalsfwe had in ^iew, 
and on the other were proposals from the insurance companies as to what 
amendments they wanted. It was through a discussion on all those proposals 
that we arrived at certain conclusions. As my Honourable friend the Com­
merce Secretary stated, this Bill does not represent one hundred per cent, 
agreement on all these points. Obviously we could not expect the insurance 
companies or the agents to agree on the one hand to the renewal fee or on the 
other hand to an increase in agents’ commission, even as we would not expect 
any person who pays an income-tax to agree readily either to the payment of 
income-tax as it stands or the enhancement of that income-tax. Wo did not 
look forward to agreement on that proposal. But they knew very well, and 
we explained, the justification that we felt for bringing forward these proposals, 
and in their heart of hearts I say they gave their assent to these proposals. 
It is in these circumstances that we have come forward with this amending Bill.

The Hono0bablb th e PRESIDENT : Motion moved
“ That the BiU further to amend the Insurcmce Act, 1938, as passed by the Legislative 

Assembly, be taken into oonsideration. **

Question put and Motion adopted.
Clauses 2 to 50 were added to the Bill.
Clauses 61 to 70 were added to the Bill.
The Schedule was added to the Bill.
Clause 71 was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
The Honottbable Sie ALAN LLOYD : Sir, I move
“ That the Bill, as passed by the Legislative Assembly be passed. ”

The Motion was adopted.

INSURANCE (am endm ent) BILL 643

The Council then adjourned sine die.



CORRIGENDA

(1) On page 256, in line 3 from the 
bottom,—

for »  I ”  read “  It ”  ;
(2) On page 266, in line 24 from the 

bottom,—
insert a dash after the word 

“  India ”  ;
(3) On page 284, in line 9 from the 

top,—
omit the comma after the word 

“  battles ”  ;
(4) On page 312, in line 12 from the 

top,—
for “ wear”  read “ war” ;

In the Council of State Debates,
1941, Volume I,—

(6) On page 570, in line 13 from the 
bottom,—

for “  IncKan Army Service Corps ”  
read “ Indian Army Ordnance 
Corps” ;

(6) On page 582,—
(а) in l i ^  13-14 frum the bot­

tom,—
for “  as already stated ”  read “  I 

may say that ”  ;
(б) in lines 10-11 from the 

bottom,—
for “ already referred t o ”  read 

“  issued by the Department o f 
Commerce on the 16th De­
cember 1940. Copies are in 
the Library. ” .
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Services. 407-08. .

Names of Muslim newspapers in
whidi -----  for Stat^musaged
Railways are adYertised. 409.

4ifj|inf?acEa-T. „ . ' .
Question re—r

-----  in Qriinance factoiM. 188.
Method employed in selecting ------

for Ordnance factories. IWt 
Set “SnciAL Q&ads-----

ABBmUTION OUlUfi»—
Question re -------in the contract form

of Messrs. Balli Bros., Ltd., for the 
{mrQhase of wool. 277.

^ ee  ••In d ia n  --------

Askttran, Hon. Mb. 8 bantida8—
£lection of the -----  to the Standing

Committee for the Department of 
Commerce. 583.

General Discussion of the General 
Budget. 201 -07.

General Discussion of the Railway 
Budget. 59, 61-64, 86.

Indian Finance Bill—
litotion to consider. 490-02.

Question re—
Control over movements of ships 

employed in the coastal trade. 
279-80.

Military dairies. 47.
Requisitioning of ships lot the 

carriafre of co^. 280. ^
Shipping facilities for the impoft 

of rice from Burma. 278-79.

Asku&an, Hon. Me. SHAMXiiua—m u A. 

Resolution re industrial developBMBk

_ , t(Sr̂  Duty) Bill—
___ 'Motion to consider. 659.

___See ‘̂SUFEEISTMNBMSTB
Offices*’.

or Pear

A«8am Bf̂ ’gai. Railway^
5ee “ ------** under “lUiLWAYi**.

Assam Rifles Bill—
5ec ^Vunder ‘*Bnx*\ /

A s s is t a n t  ComassiONER or Inoomb- 
tax—
See ‘*Appillate -----

ArtbrsTANT FottPJl
Question ^ and ioremtfn in

Ordnance f̂ iCTtories. 189.

A s s i^ta o t  I ncom e  t a x  O ff ic b r s—
Question re ̂ ----- . 406.

Assistant SfATioU Masters— 
Statement (laid on the table) re 

N. W. R. B, 9,

A u d it  a n d  A c c o d n tb ,  B r a ,
E x a m ik a t io n —

See “ I n d ia n

A u d it  R e p o b t , 1941— .
StAtemont (laid on the table) re

Finance Accounts, 1939-40 and the
------. J96.

A u to m ob ile  I n d u b t e x —
Question re ----- . 121.

B
B a jp a i, H o n . 8 i e  Q ie j a  Sh a w a b t —

Assam Rifles Bill—
Motion to consider. 320. ^
Motion to pass. 320. .  ̂ \

Ddhi Bediridion of Uses of L$n& 
Bill—
Motion to consider. 622-24, 62MB. 
Motion to paw. 628.

General Discussion of the General 
BudgBt. 218, 2U. ,.

Indian Finanpe Bill— ^
Motion to consider. 440, 446, a ll-

Indinn RaBwayr (Amentoent) Bffl—
Motion to ooMidcr. 33L



Ufwmx M  qn n  AMUVOIL W  m k W  D liA M # .

Bajfai, Hon. 6ia GnuA SHAHKAR̂ -̂ -oonCif̂  
Motion for election of four non-ofieUJ 

Memben to serve on the Standing 
Committee on Emigration. 422.

Motion r<r SUtrding Committee for the 
Department of Supply. 423. 
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on the £. I. R., £ . B. ^  and .G. I.
F. B. 194-96. ;

C09B81?0EB /ant IVHAPQBtt EiClDUWh^ 
Question re number of employees 

(European, Hindus, and Mmilinis) in 
------. 65 96. . V

Cuaignfox, Noiai-n.  ̂ ,
Qwrtw r» iw a ^  rf

countries otheir libaa India, IL.

PATRltff—
See '*MsurcA&T * ‘.'i

D a ia l , H o n . Mr. M. N.— '
Indian Fipuice. Bill—
. Moition to cimsidei". 427-31. 
Question te—

Allooation />f defence expenditure 
betM.een Hi,-' Majesty’s Govern­
ment and India. 577-78. 

Attempted derailment tff a jpaseen- 
fter train on the E. I. R. 620. 

Contracts fcr war supplies. 619-2QL 
Devdopnient of indnstnes. 620. 
import reatnctiodil on essential 

drugs and medicines. 678-W. 
Post-war readjustment of commerce 

and iudtatry. 677.

Dar, BTgn. Mr. N. K .^
Election of the io the Stsndibg

Committee for Roads. 426.
Indian Finance Bill—- . .

Motion to ccDfiider. 463-65.
Question re— )

Administrative ^uities of Commis- 
efoners of Income-tax. 187. 

Appellate Assistant Comminioner 
of In<rome-isz in Orissa. 285. 

Com|ian̂ -managed Railways. 344. / 
Competitive examination for recruit­

ment to tlie upper grades on
State-managed Railways.. 564. 

EinpJoyment of Oriyas on the
B. N. R. 344.

Extension of certain Central Acts 
to the partially excluded areas in 
Orissa. 186-87.

Hardships caused by the working 
of the Motor Vehicles Act, 1939. 
382-83, 564-65.

Maximum amount of penalty 
impoffed for oonceatoent of
income in Bihar and Orissa. 18B. 

Motor Vehicles Act. 1939. 344. 
Number of candidates lor emer­

gency commissions from Orissa.
384.

Number of candidates selected for 
the Indian Air Force from Orissa.
385.

Postal Caperintendents. 385. 
Recruitment to the upper grades on 

, . the B. N. R, 664. v,
Redistribution of chargeî  of 

Commissioners of Income-tax.
187.



m b tt  TO «fE  cdtfubit o# s+atb n r a x ^ s .

bA5, Ho». M ». N. K.^-eontd.
QoMiioiii re—contd.

Rules for departmental examina- 
tioxiB of inspectors and accooiit- 
mnts fn the In^me-iax Depart-

• ment, Bibaf and Orissa. 187.
‘ Total receipts from inbometaz 

expected from Angul (Orissa).

re emer-Que8ti(»n (Supplementa^) 
gciiC7 cimmiBsions, 46.

Da^, Hon. Rai Bahadur S. K .—  
Question re telephone operators. 

183-84, 184.

Diatb— , .
Sxpressions of regret ito connection

with the ------  o {  Sir Muhammad
Hayat Khan Noon. ^ 0 0 .  

Expressions of regpret in connection
with the ------ '̂ of Sir Sunder Singh
Majithia. 621-22.

,Dklaeation(s) of Exemption—
8tat(?nieut (laid on the table) re ——  

under section 6 of the Registration 
of Foreigners Act, 1930. 6-7, 317.

D efencl D k pabtm x n t—  •
QucBtion re number of motor vehicles 

purchased for the — —̂. 249. 
Dxfenck Expenditure—

Question rc allocation of ------: between
His Qovemment and
India. 677-78.

ReHolution rc allocation of ------  bet­
ween His Majesty’s Government 
and India. ^ -6 5 .

Diok̂vcs Sebvicxbp—
Question re Det expenditure debitable 

to India on account of 186.

Delhi Masajid Bill—
6te  “ ------ ” under “ Buju*’ .

Delhi Resihictjon or Uses or Land 
Bill—

,6'ee **------ "  under “ Bill” .

Departmental OmcERS—
Question re nnniber of ------  employed

in the Indian Army Ordnance 
Corps, Royal Indian Army Service 
Corps, etc. 247-48.

D epartmknt or Commerce, Standing
roMMllTBK rOR THE— ’
Motion for election of Members. 

422.
Election of Members. 583.

Dfpartment or Communications, 
. Standino COMMirnaB ron the—

Motion for election of Membm. 318. 
Election of Members. 366.

Department or ti'iLABOUR, Standing 
Commjttcx roR th» — . •
Motioirfbr electie®' of Mttibben. '422. 
Election of Mmberti 883.  ̂ ^

DEPARTiirFjfT o r  Su p p l y , S t a n d in g  C o m ­
m itte e  FOR T lfE ^  *
Motjou tor̂  el^ion of Miuttben. 

422-24.
Nitaiinatioki of Mentors. 683-84. 
Election of >lul̂ mberB. 617-18: V’ .

D e r a ilm e n t— '^  = '
Question rc attempted ^  of a 

^sen g er tram on the S . I. R.

. • i)
Devadose. H ok. Sir Davfto—

Election of th e -------to the* Central
Advisory Council for Railways. 
465. ■ ;

Election of the -----  to tflie Standing
Committee on Emigration. 683. 

iioaeral Discussion cl the B ^w ay  
Budget. 40. 66, 71. ' ' '

Indian Finance Bill—
Motiod to ocmsider. ' 4 2 6 ^ .

Nomination of the ------  to the Pa^el
of Chairmen. 11. ' . :

Question (Supplementary) re ^ p a -  
gandu by Christian jmssibiiaries to 
get the "Sanutan Adibasis” recorded 
as trihal in the present cepmis.

Resolution re— .
Indian Civil Service Examination. 

202-04.
Industrial development. 612. 
Recraiiinent of all dassea for the 

Indian Army. 265-66.

blREOTOR or SlhrBUILDING—
Question re ------ . 582.

Diseageb—
See **CoNTAGious ------

Dow. Sir Hugh^ 
ConeratuJiitioDs to 

K :C .9.I. 13.
the on hiE

D r in k in g  W ateb—
Question re supply of ------  to work­

men of tne Carriage and Wagon 
Shops, Lillooah. E. I. R. 566.

DRUOfr—
Question 

General reduction in classified
fo r ------- and medidiitts* 180.

Impoii restrictions on essentiil 
and medicines. 578-70.

D u r eak—
ê̂  ‘ ‘Air Maile’ ’ .



INDEX TO TICK COUNOi;« ^  STATE PB»4T98.

fiAsnav Qboot CjQUinmiji i 
Q M t io o  p r e p m d  fo r

^ S T  IVDIAM lU U  WATr^
, ̂  •*---- •* i|w^ ••BAttWAX^iy'.

E kf^  jMDiAii IUM.WAT B in t  
QueittaoB ft — -  103.

BlfKROENCY COMiaSBlOJNS—  ;
Queitiun

--------- . 4M7
for In d ian  w arrant officers^

dasa IL 570-71.
Number of C4iididalea for • 

QkUU. 384.
• from

Xio&r Pm* 
OlBMtioB r« la i-^  281.

Emiobattok, BTAKnua C o io fiE m  on—  
Motion for elMtion of Mamben.

Electioa of Mambars. 5B9L

IEnuct Aufn*—
Qoctftion rr. committee fet iro t 

examine the caaee of -------. 2^.
to

JPQUIPKINT—
Question re value of to be

provided by Hia Majeitj’a Govern- 
nient. 346.

EXAMTNAllOV—
St€ *1hi>ian C m L  S i& T icft-------

E x c a v a t io k b —
Question r e -------a t  Bam nagar. 282­

83.

E x c e s s  Pn orrrs Tax (AiONDicstrr)
Bnji— .
See **------ ’ • under “ B ill* * .

FACTOnT(lES)̂
Hm  “ A i r o p l a n e --------**.
•See *'Co68ipoBZ and Is h a p o s i  
ii€e “ O ednakce -------

F s d x b a l C o u b t—  
Question re ~  
Resolution re — 366-76.

FtNANCE AtxxjrNin, 1989-40— 
iStatctment (liiM oti the table) re —  

and the Audit Report, 1041. 196.

F in a k c e  B il l —
See *‘ Int>ian

F ly t n o  , ,
Question rf — ^ for Bi|j 

283.
oadeU.

Fomon  joii. Emfis* aevBunaMT»- 
Question re dh^gee veooveied on pur- 

chaae of atvres made for 190­
91 .

FojUMfJEN—
Questioa re asuatani. foi__. 

----- in Ordnance factories.

Fuil—
See “ Liqxtid -------

FnND(8^
.SVfl *‘R u r a l  D » v

Pvbpqsbs

189.
and

a

Gandhi Asurak, Gadbo—
Queation re puroliaae of Idiaddar, 

wooUen blanketŝ  etc., frwki the 
881.

Q’azettkd O m cE iie—
Qiiefttion re - in the Medical 

Department of State-managed Bail- 
waya. 408-09.

GR̂ ĉlUL Buikiit—
General discus&ion of the 

1941-42. 197-242.
fo r

Meaaage from Hia EzcelleBey' the 
Governor Geoenil appeintiAg daya 
for Ihe piefî ntatioB and general dia* 
ciMi«ion of the ----- . 10.

Message from Hia Excellency the 
Govoiiior Gt̂ neral directing that the 
heads of expenditure specified in 
sub section (3) of section 67A of 
tha Government of India Act shall 
be open to discttssion when the - —  
is under consideration. IQ.

Presentation of the 
165 78.

for 1941-42,

GtKWAUi C0M 1IITT»—
Question re Hindus and Muslima dia-

charged after aelection by the ----- .
405.

G oVKRKMXNT DKPABnOMTS^
Qiiii«tion re (juarters for inferior itafl

of etc. 34 3 .

O o v w im it w  M ic^  iNSPlOTOBr-
Que?tion .ri* Mr. Podger, — . 

52^,582-23, 663.
521,



TO CODNOOt OV STATB

OovmwoH GxNUtAi., . Hm Excbuptct

Irom - —  appointing days 
for thd presentation aini general 
difcpttioa th« Qeneral Budget. 
1ft,

Mewage from -----  appointing days
for the presentation aiul ffenerai 
discussion of the Hailway Budget.
m

Message from ------ directing that the
heads of <̂ penditure sp#cined in 
sub̂ section (S) of secti^ 67A of 
tĥ  Government of India Act shall 
t>e open to discussion when the 
Budget is under oonsideration. 10.

Message from -----  nominating the
Panel of Chairmen. 11.

OOTXBKOB or CsTLOK—
Question re message sent by the 

to the State Conncil. MO-M.

OoriKDAGRABi,
K.~
Election of th»?

Hoil. Rao Bahadvb

to the Central
Advisory C<ouncil for Railways. 
465.

Gaand Trunk Road—
Question r e ----- . 123.

Q b a n t b—
Information (Jaid on the table) re

-----  sanctioned for various schemes
under the Board of Scientific and 
Industrial Research. 7.

Khan BahadubHaidhk, Hoir.
SlTAMSUDDlN̂
Resolution re Indian Civil Service. 

162-53, 163.

Question re prohibition of the use of
-----  of motor cars in Bombay and
Calcatta. 565

Hkadmas 
Question re of Indian hish

schools at Jamalpor and 
gunj. 679.

High Schools—
See “Indian —

Hindus-^
Question

and Muslims discharged after 
seleoiion by Hht Ginwida Com­
mittee. 405.

Number of Mnslima and
Anglo-Indians â kpolated on
State-teanaged RiH^ays. 410.

Question re—contd,
NTOber of MoiiiiiM ,̂ Anglo-

ate., AppaitiM to the 
|pw«r fazatt^d asrviGes af State- 
managed Railways* 4^11.

Hu MAJflSTY's Gov»enm*nt—
Question re value of eoiupamt to be- 

prcivided by -346,
H nsA inT iiD iN  B iB A D tm , H o k . L t .-C o l .

SiHr-
Indian Pinanoe Bill—

Hoticm to consider. 479-80.
Resolution re recruitmex̂ t of an^classe» 

for the Indian Army. 264<65.

H o n o u b s—
See "'CONOEATITLATIONS*'.

H o ss a ik  I m a m , H o n . M b .—
Delhi Masajid Bill^

Motion for refaranoe of the ------  toi
1̂  .(̂ int Committee. 402^.

Delhi Restriction of Uses of Land 
Bill—
Motion to consider. 625-26̂  627.

General Discussion of the Generak 
Budget. 218, 220-26, 227, 228, 233.

Indian Finance Bill—
Motion to consider. 433. 434 435̂  

g 7 , 439, 464, 476, 495*, 496; 50l"

Insuranoe (Amendment) BiU*^
Motion to consider. 630,

640, 641.
Insuranoe Deposits (Temporarr’ 

Redaction) Bill-*
Motion to consider* 118.

Motion re Standing Committee for 
t^  Departmeni of Supply. 423, 
484.

Protective Duties Continuation Bill—  
Motion to consider. 553-66.

Question re—
All-India Radio publications. 575- 

?6.
Allocation of expenditure on muni­

tion produ€ti€Q« 3«^
Appointments made to the Superior- 

^ilw ay Servioes. 407-06.
Assistant Income-tax Ofieerf. 406.. 
Brigadier C. S. Ikite. 34T. 
Broadcasting Capital Fund. 192. 
Carriage of air mails from Durban 

to Sydney via Karaohi. 406. 
Charges recovered on purchase of 

stores made for toitim and 
Empire Qovemments» lwM91. 

Contracts for the supply of coal to- 
Sti^te-mana^ Railwayŝ  400-10. 

Contracts of Rs. 1,000 and above 
made without calling for tenders. 
116-17.

Contracts ]̂ aced by the Supplŷ  
Department. 19fi-93i



1̂0 ^  rnn ĉ tsMtL o f  stA ts debates.

for

J B ossa in  Im am , H o n . Uat.^-^^eoMdv 
Question re—contd.

Co«i Htf iJonitnic„ 
priiDiitrtf war. - —

(m % of the tneaaures.
tSA >■-■ I’X09) J.OTVQ. ^

C atted  offioen in the Medical 
Depifftm^ of eute-teat^d  
BaSwayi. AOMS,

Hindus and MnilimB diidharged 
after,; aelectipa, ,by the Qipwala 
Conunittee. 405. . .  ,

Income-taî  offif»re. 407. >
Indian Air. !Force. 249-^ ŜSd̂ l. 
Indian Civil Service. 387,
, 388, 3 * ; 573.
Indian Civil Service examination. 

4U-13.
Indian Civil Service of&cert . who 

have ' retired on proportionate 
peniioh, etc., froifa the lit Aptil, 
1937. 344-46.

Indian sterling loam: 347-46.
Kames of Muslim nenrspapers in 

' vrhi6h ' appointments for State- 
managed Hallways are* adV^tized. 
409.

‘ JJet expenditure debitable to India 
on account of Defence services.
185.

 ̂ Jlirtunber of employees (European, 
Hindus and Muslms) in Ishapore 
and Cossipore Factories. 95-96. 

>(umber of Hindus, Mu îms and 
Angî Indians appointed oa State- 
managed Railways. 410.

24umber of Hindus, Muslims, Anglo- 
Indians, etc., appointed to the 
lowehr gasetted services of State- 
managed Railways. 410-11.

JC<Iumber of motor vehicles purchased 
for the Defence Department. 
249.

Provincial. Adviso^ Committee for 
War Supplies. 346, 573-76. 

4Juarters lor inferior staff of Gov­
ernment Departments, etc. 343. 

Ouarters for inferior stafi of the 
Central Public Works Depart­
ment. 343.

Rupee Notes. 193.
Raral Development Fund. 191-92, 

349.
Safeguarding interesU of sugarcane 

growers. 676.
Sterling loans. 406.
Supply Department. 97-114, 115,

115-16.
Surplus silver hM  by Oovemment.

Value of equipment to Be provided 
bv His Majeity's Government. 
346.

War Purposes Fundŝ  348.
l̂uestion (supplemeatarv) re­

Aeroplane factory. 181.
_____AU-India Radio. 121-22.

HowAur Imam, Hoh. Mb.—cdiiW.
QuMticm (supplementary) rt^^eoiud.

Air Force Reserve traifling scheme.
' , 123-24. ^

 ̂ Air mail servf^ tttweeii the United 
Kingdom and Indiî . 91-tf.

ApgAlices in Ordnanctf factories.

Committee set up to examine the

flliffibility of Indians for the Roval 
Air Force. 43-44.

Bmeii^n^y commissions for Indian 
warrant officers, class II. 471.

Employment of Indiana in the 
^upply Department. 189. .

Federal Court. 92.
Grand Trunk Road. 123.
Hardships caused by the working of 

the Motor Vehicles Act, 1 9 ^  in 
pmvinces. 564-65. ;

Indian Civil Service. 127.
Indian warrant officers. II

• 569,570.
Installation of a radio statibn at 

Patna. 4.
Method of purchasing ioiiCA. 523.
Military training for Indian 

employees of the Jamaipur Work­
shops. 572. ,

Mr. Podger, Qovemitxent M ic a  
Inspector. 521, 522-23.

Names of branch railway line ‘̂ ois- 
mantled. 92-94.

Number of candidates for emer- 
l^ cy  commissions from Orissa.

Ordnance factories. 180-81.
Pamphlets pc^ared for the Eastern 

Group Conference. 525.
Persons detailed without trial since 

the beginniî  of the anti-war 
movement. 2^46. .

Printing of currency notes of
countries other than India. 2.

Provincial Advisory Committee ior 
War Supplies. 126. ^

Purchase wue of the B., B. & 
C. I. R. and A. B. R. 91.

Quinine prices. 179-80.
Recruitment to the upper grades on 

the B. N. R. 564.
 ̂ Shipbuilding programme. 581.
Tenders for the construction of run­

ways at certain aerodromes.

Viceroy’s commissioned officers and 
Indian warrant officers. 379-80.

Resolution re—
allocation of defence etxpendltrors

between His 'Mai«ty*s Govern­
ment and India. 2^56, 357, 363­
64.

Ittdiui Civil Service. U6v 137, 139­
42, 144, 146/ 163, 158, 159, 160, 
m , aw-irz, aae, 3w, 400-0i



11

^osjiAiN liiA^y Î OK, Mu.—concti.
Resolutioa rt—conid. ,

Industrial development. 6u7. 610­
14,618. ' ‘ ;

Prevention of peraong from
contagiotits diseases travelliilg in 
tMinfl, etc. 131-32.

Recruitment of all olassea lor the 
Iniiian Armv. 260-70.

Statement by the -----  re noi|-parti-
cipation of the Muslim teague 
Parlô  m the debate on the ̂ neral 
Discussion of the Railway Biideet. 
48-49.

Tyres (Excise Duty) Bill—
Motion to consider. 558.

H o rsB  T ax—
Qnestion re enhancement of

the Allahabad Cantonment. 43.
in

T nco»
Question re maximum amount of 

penalty imposed for , ooncealmê t of 
-----  in Bihar and Orissa. m

Twoohi-Tax—
Question re total receipt , from -

expected from Angifl (Orfiwia).
186.

Tnformation (laid on the table) 
receipts from from ininil
(Orissa). 422.

I ncome-tax (AHaNDimiT) B xu r—
See '̂Indian -■■■ ** under ‘‘Bill*’,

Incom e-tax D epartm entv- 
Question re rules for departmental 

examinations of inspectore and 
accountants in the — Bihar and 
Orissa. 187.

I ncome-tax O m cE s-^
Question re ----- . *407.

I n d ia k (8)—
Question re—

EligiWlity of ----- - for the Boyal
Air Force. 43-44.

Employment of in the Supplyemployment of -----
l^artmeAt. 189. 

in Kaah^ar. 39-40.
Military traii^g for — employees 

of the Jamalpur Workshops. 572­
73. i

I n d ia n  A xk F obod—
Question re^ ,

----- . 246-60,250-51.

I n d ia n  A r m y  OiO)NANttt
QsieirtHDn re njombar of depî rimdntal

officers employed in the ----- , Royal
Indian Army Service Corpi, etc. 
247-48. -

I n d ia n  A u d it  an d  A ocouhx^, r c c . ,
SBRVâ BS fiXAMINAiaOM—
Information (laid on the tabl^ re 

number of 'j^soos with fdain B.A. 
or B.Sc. Degree admitted or 
rejected to the ----- . 6.

I n d ia n  C atk rin g—

I n d ian

BeMlntion r»- reoruitroemt, ol all
cluwa foi  ̂the ----- 20.76.

Question
- -  ■ at railway, stations, etc. 382.

I n d ia n  C i v i l  S im v ic * ^
Question re ----- . 126-27, 385-86, 387*

388, 389, 573.
Resolution re ------i 135̂ 64, 301-408.

I n d ia n  C nriL  Service J^xaiunaxiqm-
Question re ----- . 411-13.
Resolution re — 386-308»

I n d ia n  C i v i l  Sk r v ic b  O ft ic e r s—
QHestion re -----  who have retired on

proportionate pension, etc., from 
the 1st April, 1937. 344-46.

Indian Companies (Amxndmhit) Bju^— 
See “----- *’ under “Bna/*. -

I n d ia n  F in a n c e  B t ix —
See under “B ill’*.

I n d ia n  H ig h  ScwOoii— ;
Question re headmAstere of ------ at

Jamalpur and Sa^bgunj. 570.

ImUAK lNaOMX<<BAX (Ambnpmbwt) BlUr* 
See “----- ” under “Bill**.

Indian Limitation (Amindicbnt) Bzur— 
See “----- *’ under “BiUi**.

Indian Merchandise Marks (Amend­
ment) Bili/— .
See “------” under “Bill**.  ̂ ,

iNDUf̂  Merchant Saipp iM a (Iicind 
Jitorr) BlUr-
^e« “----- ** under “Biw*” . ,

N a v y —  ,
iSTee “ R oyal  --------**.

Indian Navy (Disciplikk) Axmd^^mt

Su mder "'Bu*'*. ,

haoam



il2 INDBZ TO THB OOXJSGÎ  OW 8TATB OB14TB8.

IVDIAN
Question re nombtr of in

Ordnanoe fftctoTMi, etc. 24647.

Indian Poligb—
Question

Promotion of provincial service
polioe officers to t h e -------. 3 6 1.

B ^ ra itm e n t to t h e -------. 300-81.

ImiAM Bailwatb (Aunomxnt) Bill— 
8^4 **-------’ * under “Bill’*.

Inbian
B n x / —
See

I n d ia n  Sa l i  o r  
Bxuĉ****
Set “----- under

B101811UTI0N (AMKNDMKNT) 
— under “Bill**.

GUx)D8 (Amindmint) 
Bill”.

Indian Ssamen— 
fiesolation re pajment of compensa­

tion in neqMct of war injuries, etc.,reqMct of war mic 
d by ------. 3414Z.sustained

Indian SnBUNO Loans—
Question re ----- . 347-48.

nn>iAN Tabut (Am*ndm*nt) Bnx—
See under “Bra*\

Indian Tboops—
Question re gallant part played by 

------ at Si(fi Barrani, etc. 283-86.

Indian Wabbant Oitioers—
Question re­

commissions for ------,
670-7L 

. class II. 568-70.
Viceroy’s commissioned officers and 

----- . 57M0.
Damca (Ambtd-Indian WofBxs or 

marr) Bill—
5ee **------” under ‘ *Bill’ '.

Industbial iDivttopiasNT—
Besolation re ----- . SOO-W, 684-617.

Indubtilim—
Question re development of -----

Information (laid on the talile) ne 
establishment of new------in
tion with the transport qr«tem of 
this country by railroad, water and 
air. 194.

iNrmtlOB 0TAIT—
Qnestion r ^

----- on the E. I. R. 676.
Quarters for — ^  of the Central 

Public Works Department. 343.
' Quaiten for ——  of ' Govehtn^i 

Departments, etc. 943.

iNFOMunoN (laid on the table)
Assistant station masters, N. W. It, 

8, ®. ’
Atten^Unce on trains by the Seva 

Saniiti at certain railway itationi 
of the E. I. B. 10.

Establishment of new indastriea in. 
oonne<̂ ion with the transport system 
of this eoontry by railroad, water 
and air. 194.

Grants sanctioned for various schemea 
under the Board of Scientific and 
Industrial Research. 7.

Names of Muslim and other contrac­
tors rcnifltered on the E. i. R.̂  
E. B. R. and G. I. P. R. 194-96.

Number of persons with plain B.A. or
B.Sc. Degiw admitted or rejecsted 
to the Indian Audit and Accounts,, 
etc., Services Îxamination. 6.

Producticm of a suitable liouid fuel 
from oilseeds and the proauction of 
power dcohol. 8.

Quarters for inferior staff of the 
Central Public Worics Department. 
604.

Receipts from Income-tax from Anfful 
(Orissa) in 194041. 422.

Supply Department. 414-21.

iNSUBANCa (AMBNDMXNT) B lU r -
^ee under ‘*Bm»*.

I nsttbangb D ip o s it s  
RaDucnoN̂  Bni^- 
See “------

( T nm poba&y

under *'Bill*'

ISSAraUI AND C088IP0BE FaCTDBIBS— 
Question re number of emploveea 

(European, Hindus and Mushms) in

jAlCALFDBr—
See **Indian H igh  S ch oo ls " .

J axalpub W obxshops—  ^
Question re—
' Ifilitary training for Indian

employees of the ----- . 672-73.
Special grade app^ntices in tha 

------. 671, 571-72.

JBNXINS, Hon. Mb. E. M.—
Indian Finance Bill—

Motion to consider. 465-67.
Oath of Office. 179, 406.

JoNBt, H()m. Mi. G. E.—
Excess Profits Tax (AmendmentV

Bill—
Motion to consider. 660, 061,
Motion to pasi. 662.
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Jones, Hon. Mr. C. £.<—contcl.
General DiBcuMion of the (^eral 

Budget. 220, 221. 227, 238, 240. 
Indian Finance BiU—

Motion to conflider. 425-26, 514-17. 
Motion to pass. 518.

Presentation of the General Budget 
for 1941-42. 165-78.

Resolution rt allocation of defence
expenditure between His Majesty’s 
Government and India. 358-63, 3i^. 

Tyres (Excise Duty) Bill—
Motion to consider. 557-58, 559. 
Motion to pass. 550.

K a l ik a r , Hon. Mb. V. V.—
Election of the -----  to the Standing

Committee on Emigration. 583. 
General Discussion of the Railway 

Budget. 67-70, 87.
Indian Finance Bill—

Motion to consider. 467-70.

Indian Railways (Amendment) Bill— 
Motion to consider. 336-37. 

Resolution re—
Indian Civil Service Examination.

286-00, 305-06, 307.
Reoruitment of all classes for the 

Indian Army. 263-64.

K a m b sh w a r  S in q h  o f  D a b b h a n o a , H o n . 
M a h a ra ja d h i& a ja  S nt—
General Discussion of the General 

Budget. 207-11.

K a r a c h i—
See “ A i r  M a il s ” .

K a s h o a r—
S ee  “ I n d ia n (8 ) ’ '.

K h a d d a r —  
Question re— 

Purchase of -, woollen blankets, 
etc., from the Gandhi Ashram, 
Gadro. 281.

K h u r s h x d  An K h a n , H o n . N a w a b za d a—
Election of the ----- to the Central

^^visory Council for Railways.

Resolution rt recruitment of all 
classes for the Indian Army. 261.

K u k z r u , Hon. Pandxt H ir d a t  Nath—
Election of the ----- to the Standing

Committee ior the Department of 
Supply. 617-18.

Elation of the ----- to the fitandinff
Committee on. Emigration. 58i 

E ^ s  Pr^ts Tax (Amen^ent) Bill— 
Motion Jp consider.

K u n z ftu , H o n . P a n d it  H x b d a t  Na
contd.
General Discussion of the General 

Budffet. 216, 226^, 234.
Genena Ditcusnon of tha Bailw»y 

Budget. 48, 49. 67, 70, 71-78, 84, 
87.

Indian Finance Bill—
Motion to consider. 436, 437, 440­

52, 473, 612.
Inauiiance (Amendment) BiU—

Motion to consider. 629-35, 640,
641.

Motion re Standing Committee for the 
Department of Supply. 423-24.

Nomination of the -----  as a member
of the Committee on Petitions. 11.

Question re—
Apprentices in Ordnance factories.

188.
Arbitration clause in the contract 

form of Messrs. Ralli Bros., Ltd., 
for the purchase of wool. 277. 

Assistant foremen and foremen in 
Ordnance factories. 189.

Bureau of Public Information. 277­
78, 278. ,

Construction of a broadcasting 
station at Naspur. 186.

Director of Shiplmilding. 582.
East ludiar Railway Kent Rules. 

183.
Emergency commissions for Indian 

warrant officers, class II. 670-71. 
Emery paper. 181-82.
Employment of Indians in the 

Supply Department. 189. 
Headi^sters of Indian high schools 

at Jamalpur and Sahibgunj. 579. 
Indian warrant officers, class II. 

568-70.
Inferior staff on the E. I. R. 576. 
Message sent by the Governor of 

Ceylon to the State Council. 34^ 
51.

Method employed in selecting ap- 
Mces for Ordnance factories.

Military training for Indian em­
ployees of Uie Jamalpur Work­
shops. 572-73.

Mortgage of property in Po<Mia 
Cantonment. 563^.

Number of Departmental officers
employed in the Indian Army 
Ordnance Corps, Royal Indian
Army Service Corps, etc. 247-48.

Number of Indian officers in Ord­
nance factories, etc. »16-47.

Provident fund on the E. I E. 
577.

Recnnianent of ratings for the Royal 
Indian Navy. 248. " ;

Retrenchment of stftff in <lhe Allaha­
bad Division, E. I. R. 185C’

Royltl Indian Navy. 379.



a4 IKDBK W  CTB «OmrO»4W« JITftTB MBIkfWi;

KU; How. PANsn Hn»AY NJttra— 
condd.

HQaefttion re-^ontd^ .
Kales for deteimining icoiiovity of 

iubordinate 8t«II >of workihop  ̂ of 
the B. I. R. 580.

Sale of biinrolowB in Poona Canton­
ment. 56£

Shipbniltog: for the Boyal Indian 
Navy. 582.

Shipbinldingt programme. 581-88.
Speaal grade apprentices in the 

Jamalpur WorkBhops. 571, 571­
72.

Special senior chargemen in work 
shops of the E. T. R. 580-81.

Supply of drinking water to work­
man of the Carriage aiid Wagon 
Shops, Lillooah, E. I. K. 566.

Supply of waterproof coverings to 
workman of tne Carriage and 
Wagon Sbopa» Lillooah, £. 1. B. 
666.

Use of railway saloons by officers of 
the ‘Bopply Department. 351-52.

Viceroy's commisBioned officers and 
Indian warrant officers. 378-80.

Qneetion (Sina4«moatary)
All-India SaSoT 1215e2.
Brigadier C. S. Tute. 347.
Contracts of Rs. 1,000 and above 

made without calling for tenders,
116-X7.

Eligibility of Indians for the Hoyal 
Air Force. 43-44.

Emergency commissions. 46.
Hardships caused by the working 

of the Motor Vehicles Act, 1930. 
383.

Indians in Kashgar. 40.
Net expenditnre debitable to India 

on aocount of Defence services. 
185.

North-West Ffontier. 41.
Ordnance factorias. 180-81.
Mr. Pod̂ êr. Government Mica Ins­

pector. 522-23.
Rupee Notioa. 196k
Supply Departments 116.

R^lution
Indian Civil Servioe. 14548, 157, 

3oa
Inditii Cr^ Service examination. 

301, 303-(», 307, 308.
Recruitmwt of aV classet lor the 

iBdiaii Army. 252^, 264, 271­
74, 276. .

Review of Industrial development. 
30(1, 584*90, §00; 601, W ,  614.15, 
617.

Univetstty Training Onrpc 888-11.
US. ' .

Dipabtmsnt, Stahsiko, Cok- 
mram ton th»—
Motion for election of Membm 428. 
Election of Members. 583. ^

liAL, Hom. Ma. Baavax a .—
Berar Iaws Bill—

Motion to consider. 310.
Motion to pass. 320. 

CongrattdationB to thtf ■ ■ on his 
^ .E .  13.

Indian Merchandise Marks (Amend­
ment) Bill—
Consideration of clauae 7. 119-20.

Lkh Tb*aty Eoad—
Question re ----- . 40.

Limitation (AifSKDiiSNT) Bnx—
See “Indian ----- under “B ill''.

IdQuio Fuel—
Iniormation (laid o& the table) re pro­

duction of a suitable -----  trom oil­
seeds and Ute production of power 
alcohoL 8.

Lu>YDk Hom. Sir Alam—
Indian Finance Bill—

Motion to consider. 473, 474. 
Indian Tariff (Amendment) Bill— 

Motion to consider. 557.
Motion to pass. 557

Insurance (Amendment) Bill—
Motion to consider. 628-29, 630,

634.
Motion to pass. 643.

Motion for election of two non-official 
Members to serve on the Standing; 
Committee for the Department oi 
Commerce. 422.

Protective Duties Continuation Bill— 
Motion to consider. 553, 556. 
Motion to pass. 556.

Resolution re industrial development. 
613,615-17. ,

Loans—
See *'Im>iAN SnsBXJirci Loans**.
See “ SiMtLnro ^

Local and Teunk Calls—
Oaestion re allowance pfkid to rî 'way 

servants by the rosts and Tele­
graphs Bepfarbasiit for 668.

Lowib OAEffnrKD SntTXCia—
re nuflD(f>«r of Hindos, 

Anglo-Indiamii etc., 
_  to iAa —  Of $Ut*-

fhaniged'' ̂ lailwiqrft. 410-11.



m©HX TQ rPHB OOUJffOlL BTATB DEBATBS.

Bai BAHiO)TO Sm N a I^ — 
Delhi Restriction o{ U«es> of Laud 

BiU—
Motion to consider. 62S, 627.

Election of the -----  to the Standing
Committee for the Department of 
(Jommunicationi. 366.

Excess Frofitg Tax (Amendment) 
Bill—
Motion to consider. 661:

Indian Finance Bill—
Motion to consider. 431-36, 463. 

Indian Railways (Amendment) Bill— 
Motion to conuaer. 321'24, . ‘

Quesiion (supplementary) a/;— 
Aeroplane factory. 181.
Air Force Reserve training scheme. 

124,
All-India Radio. 121-22.
Cost of constructing camps for pri­

soners of war. 24S-49.
Federal Court. 92.
Quinine prices. 179-80.

Resolution re—
Indian Civil Service, 161-52. 
Recruitment of all classes for the 

Indian Army. 271.
Tyres (Excise Duty) Bill—

Motion to consider. 559.

M aps—  
Q uestion  r« of Calcutta. 246.

Mbdical Dipartmbnt—
Question re pjazetted officers in the-----

of State-managed Railways. ^ -0 9 .

Mbdicines—
Question re—

Qeneral reduction in classified rates
for drugs and ----- . 180.

Import reatrictions on essential 
drugs and ----- . 678-79.

Minon, Hon. Sm Ramttmni—
Section of the -----  to the Standing

Committee for the Labour Depart­
ment. 683.

Nomination of the -----  as a member
of the Committee on Petitions. 11.

Resolution re—
Indiim OivU Service. 148-44, 160. 
Indian Civil Service examination. 

997-98.
University Training Corps. 311.

MraCBBas OF TKB CSNXBAL LbOISLATUBB— 
quMtion rc —  impiw)iied or deUin- 

44-4^ * *  of the war.

MnCKAKOlBE
B il l —

*SVc “ Indian

MiAKs (Amendmiw) 

— WHier “Bill’\
M e a c h a n t  S h ip p in g  (A m b n d m s n t ) B i u ^  

“ I n d ia n  — ” ,

M essaok
from His Excellency the Gover­

nor General appointing days for the 
presentation and general discussion 
of the (general Budget. 10.

from His Excellency the Gover­
nor General appointing days for the 
presentation iMid general discussion 
of the Bailway Budget. 10.

—  ̂ from His Excellency the Gover­
nor general directing that the heads 
of expenditure specified in 
section (3) of section 67A of the 
Government of India Act shall be 
open to discussion when the Budget 
is under consideration. 10.

from His Excellency the Gover­
nor General nominating the Panel 
of Chairmen. 11.

Question r( ------ sent by the Governor
of Ceylon to the iBtate Council. 
349-51.

523.

M ica—
Question 

Method of purchasing — 
Value of -----  exports.

M ioa  A d v is o b y  C o m m it ie s —
Question re -----  521.

M ic a  I nspbctobt—
Set “ G o v e b m m e n t  --------

Military Dairies—
Question re ----- . 47.

Milttaky Tbainino—
Question re ------ for Indian employees

of the Jsmalpar Wbrkshops. 572­
73.

Missionaries—
5ee “ Chrjstian -----

M it r a , H o n . M r . D. N.— 
Oath of Office. 1, 246, 467.

Moetoaô — 
Question re

Cantonment.
d^^gopert;y in Poona

M o to r  C a r s—
Question re prohibition of the use of

headlights of ------ in Bombay and
CalcutU 566.



M INDEX TO TOM OOUKOIL OP STATE DBBATB8.

S p a t t  
B n x —

Set “ -------

(00X118)
‘ •Bil l ’ '

AMBMiMinrr

M o t o b  y i
Question re number of ----- purchMMl

lor the Defence Department. 249.

M o t o r  V e h i c m s  A c t ,  1830—
Set **----- *’ under “Aor**.

M u d a l ia b , H<m. Dswan B a h a d u r  8 n t  
A.—
Insurance (Amendment) Bill—

Motion to ooniider. 638-43. 
Resolution re indnithal development. 

597-604.

MirHAKHAD H a y a t  K ham  N o o k , H o n . 
Sm—
Expressions of regret in connection 

with the death o f ------. 389-90.

M u h a m m a d  H u s a in , H o n . H a ji S m > —
Election of th e----- to the Central

Advisory Council for Railways. 
465.

Election of the -----  to the Stand­
ing Committee for the Department 
of Communications. 366.

Indian Finance Bill—
Motion to consider. 484-87. 

Resolution re—
Indian Civil Service. 140. 
Prevention of persons suffering from 

contagions diseases travelhnp in 
trains, etc. 129.

M u h a m m a d  Y a k u b , H o n . S i r —
Oeneral Discussion of the Railway 

Budget. 64-66.
Indian Finance Bill—

Motion to consider. 480-84, 610. 
Indian Railways (Amendment) Bill— 

Motion to consider. 334-36. 
Question (supplementary) rc—

Indian Air Force. 249, 250.
Names of branch railway lines dis­

mantled. 92-94.
Resolution re—

Indian Civil Service. 145, 150-51, 
159, 161.

Indian Civil Service examination. 
295-97.

Indnstrial development. 602, 611.
M u n it io n  P r o d u c t io n —

Question re allocation of ezpenditoire 
on ----- . 348,

M u s lim  (8)—
Question re—

Hindus and -----  disdiarged after
selection by the Ginwala Com­
mittee. 405.

M u 8LIM(8)— con irf.
Qoestion r&~̂ eonid.

Number of Hindm,----- ^ d  Anglo-
Indiana appointed on State-manag­
ed Railways. 410.

Number of Hindus, -----  Anglo-
Indians, etc., appointed to the 
lower guetted sendees of StoU- 
manag^ RaUways, 410-11.

Information (laid on the table) re
number of -----  and other cxmtrsc-
tors on tlie E. I. R.. E. B. R. and
G. I. P. B. 194.96.

M u s ij m  N i w b p a f i m ^  
Qoestion re names of 

appointments for
----- in which

. ̂  _ State-managed
Railways are advertised. 409.

N
N aOPUBt-  

See ^^Br o a d c a st in g  St a t io n '*.

N a v y —
See “ R o y a l  I n d ia n  -------

N a v y  fD isciF L iN X ) A m s n d m im t  B il l —  
See ' ‘Indian - — ” under “Bnx**.

N a v y  (D is g ip l in b ) S econd  A m e n d m e n t  
B il l —
See *‘Indian ----- ** under “ B i l l ” .

Niwbpap 
See **Mu8Ldc ------ **.

N o r t h  B a s t  F r o n t ie r —
Question re ----- . 42,

N o r t h -W est  F r o n t ie r —
Question re ----- . 40-41.

N o r t h  W e s t e r n  R a il w a y —
See **----- under “Railway(8)” .

Notes— .
Statement (laid on the table) r<* Com­

mercial Treaties and -----  affecting
India. 621.

Oath or OmcB—
Comioander-in-Chiel, His Excellency 

the. 1.
Jenkins, Hon. Mr. £. M. 179, 406. 
Mitia, Hon. Mr. D. N. 1, 245, 467.
Prior, Hon. Mr. H. C. 1.

O in o E  o p  t h e  Cnaar P r e s s  Auvisfflir-
Qnestkm re officers in the----- and in

the Bureau of Public Information.
3.
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Omenta—
Quagtioxi re -----  in the Offioe of the

Chief Preae Adviaer and in the 
Bureau of Pvl̂ lio Information. 3.

ififee *‘Aa8i»TiMT Inoomihtax ------
' ‘DBPABXiaBfTAL ------
“OAznru)-----
V*lin>iair

êe
êe

8tt
See
See
See

'Indian Civil Sibvicb -
‘Indian Wabeant---- **.
‘‘Pbotinoial SttVlCIt POUOB

See “Vicweu>y’s CoMMiaaiONaD ----- **.

OiLaiBDa—
Information (laid on the table) re jpO’ 

daction of a aniiable liquid fnel
from -----  and the production of
power aloohoL 8.

O b d n a n c e  F a o io b ix s—
Queation re— 

Apprentices in 188.
AjBsifttant foremen and foremen in

----- . 180.
Method employed in selecting ap­

prentices for ----- . 189.
Number of Indian officers in ----- ,

etc. 246-47.
----- . 180-81.

O b is s a -—
See **Appbx4LAtb  A s s is t a n t  C o3im is -

SIONER OF InCOMB-TAx” .
See “ E m e r o b n c y  C o m m is s io n s ” .
See “ I n d ia n  Am ¥obce*\
See “ P a&t ia i x t  E x g lu d b d  A u b as*’ .

O k iy a s —
Questiou re em] 

the B. N. R.
of

P a d sh a h  S a h ib  B a h a d u b , H o n . Ba iy b d
M o h a m e d —
Election of the ■■ —- to the Standing 

CoMittee for Boada. 426.
Election of the —  to the Standing 

Committee on Emigration, 683.
General Discussion of the General 

Budget. 24043.
Indian Finance Bill—

Motion to consider. 456-61.
Indian Railways (Amendment) B ill- 

Motion to consider. 326-27.
No^nation of the -----  to the Panel

of Chairmen. 11.
Resolution re—

Federal Court. 371*72, 376 
Indian Civil fiervioe. 148-80

Pamp
Question re -----

Eastern Group
prepared for the 
Conference.

Panil of Chai&mbn—
Message from His Excellency 

Governor General nominating
tha
the

P a b k j b , Hon. M b . R . H.—
Election of the -----  to the Standing

Committee for Roads. 425.
Indian Finance Bill—

Motion to consider. 43640, 510. 
Motion re Standing Committea for the 

Department of Supply. 423.
Nonunation of the -----  to the Panel

of Chairmen. 11.

P a b s o n s , S i b  A b zh ttb—
Question re ----- , 43.

P a b h a l l y  E xolttdbd A b b a s—
Question re extension of certain Cen­

tal Acts to the----- in Orissa. 186­
87.

P atna—
See, “ R ad io  St a t io n ” .

P a t b o , H o n . S i b  A . P . ~

DiBcuMion of the Genwal 
Budget. 187-201.

Indian Finance Bill—
Motion to coiuider. 462 66.

Bewlntion re—
Federal Court. 372-73, 374, 376. 

MMOO examination.
Rwruitmint of all clawe. for (h« 

Indian Amy. 260-61.
Pbnaltt—

Question re mATimntw amount of
for concealment of income 

m Bihar and Orisaa. 188.

Pbnsion—
Question «  Indian Civil Servioe offi- 

who have retired on pit>por-

Apnl, 1037. 344-46.

PmnoNS, Committbb on—
Constitution of the ----- . H.

PlTBOLlUM (AmBNDMBNT) B il L—
See “----- "  under **Bnx” .

P odom b , Mb.—
Question re Government Mica

Inspector. 521, 522, 522-23, 56.'̂
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$€€ ‘ iNDUir . . 1.

PMna CANtdHMHiT— ‘ :
See “Bunoalowb .
Hee ‘ Mobtqaob’*.

Postal StPteiraNpuNTs— '
Question rî  — . 385.

Post Oiricas—
See * *SupiBiNT|NDiNTa or — ’ *

Posts and TEUiGBÂ iis DEPAttTMENT— 
Question rê  ^owanoe paid to , rail­

way w îuDî  by t ^  —r— for local 
and ti^k  oaUa. 5^.

Post-WAIL readjustmsmt—
Question re -----  of commerce and in­

dustry. 577.

Power Alcohol—
Information (laid on the table) re pco- 

ductioD of a saitoble liquid tuel 
from oilseeds and iixe production of
— . a

Pbiob, Hon. Ma. H. C.—
Indian Merchandise Marks (Amend­

ment) Bill—
Motion to consider. 119.
Motion to pass. 120.

Insurance Deposits (Temporary Re­
duction) BiUr—
Motion to consider. 117*18.
Motion \o paM. 119. ,

Motion for election of two non-o®cial 
Members to serve on tha Standing 
Committee for the Labour Dapart- 
ment. 422.

Oath of Office. 1. ^
Petroleum (Amendment) Bilt—
. Motion to consider. SIMS*

Motion to pass. ^
Resolution re paymenl of compensation 

in respect of war injunM, etc., sos- 
tained by Indian seuien. 341-42.

Pbiboners or Wab«—
Question re—

Cost of constructi]̂  camps for----- .
24S'̂ 0.

— 846.

P b o k o t io m —  
Question re of provincial service

police officers to the Indian Po^oe. 
381.

P b o pao aiIda—
Question re ----- l)y Christian mission­

aries to get the ’*Sanatan AdibMî ** 
recorded as tribal iii uie pr̂ isent

PROTEcrrivE D u t ie s  C ontinttatiom  Frr,Tii -i 
^ee “— under “ B il l " .  ’

P b o v id b m t  F une 
Question re on tliis E. I. R $77.

P b o v im c ia l  A dvisobet  C M ic r P f t t  
W a r  S u pp l ie s—  ^
Question rc ----- . 126 .  346, 673-76.

P r o v in c ia l  S k b v i c i  Pouci OmcEBS— 
Question re promotion of —  to the 

Indian Police. 381.

Q
Q u a r t e r s—

Question re—'
-----  for infertî ir staff of Govern̂

ment Departments, etc. 343.
-----  for inferior staft of the Cen­

tral Public Works Department. 
343. '

Information (laid on the table) re
----- for inferior staff of the Central;
Public Works Department. 584.

QaiNnnD—
Question rt prices. 179-80.

R
&ADIO St a tio n—

Question rc installation of a -----  at
Patna. 4.

Railway(8 ^
Assam Bengal — .

Question re—
Waiting rooms for ladies on the

----- . 41-42.
Purchase value of the B., B. k

C. I. R. and -----. 91.
Bengal Nagpur — .

Question
Employment of Oriyag on the

-----*. 344,
Recruitment to the upper grades

on the ----- . 564.
Bombay, Baroda and Central 

India ------
QnSStion re purchase value of the 

and A. B. R. 01.
Com[

Questi 
Eastern Bengal

344.

Information (laid on the table) re 
number of Muslim and other con­
tractors repristered on the E. I. R.,. 
-----  and 0. I. P. B. 1̂ 4-96.

East Indian ------
Information Haid on the table) re 

nno|b«r of Mnsliin and oihar 6on- 
tĵ SkHiois on the —r-**, B. B. R. 
and O. I. F. R. 194-96.
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R a il w a y  
East fiidian •—eofUd.

QuMtion fe— • ‘
Att0mvt€d 4iu:atoei?^ o f  • J ^ ^ d -

ger train on the------6®.
-----  Rent tlule«. 183.
Inferior staff on the ----- . 676.
Provident fund 00 tlie -r— . 677. 
Retrenchment of staff in the

Allahabad DiTision, ------. 183.
Rjileg for determining sflniority of 

subordinate staff of work«hp|»s
of the ----- . 580.

•Special senior chargem«a in work­
shops of the — * 580-81. 

Supply of drinking waUr to work­
men of the Carriage and Wagon
Shops, Lillooah, ----- . 5^.

Supply of waterproof coverings to 
workmen of the Carriage omd
Wagon Shops, Lillooah, ----- «
566.

Statement (laid on the tâ fle) re 
attendance un trains by the Seva 
Suniti at certain railway stations 
of the — . 10.

Great Indian Peninsula ------
Information (laid on the taJble) re 

numlwr of Muslim and other con­
tractors registered on the E. I. R., 
E. B. R. and ----- . 194-96.

North W«stem -----
Statement (laid on'' the table) re

assistant station masters, ----- .
8, 9.

State-managed -----
Question re—

Competitive examination for re­
cruitment to the upper grades 
on State-managed Railways. 
564.

Contracts for the supply of coal
to ----- . 409-10.

Gazetted officers in Medical
Department of ----- . 408-09.

Names of Muslim newspapers in
which appointments for -----  are
advertized. 409.

Number of Hindus, Muslims and
Anglo-Indians appointed on ----- .
410.

Number of Hindua, Muslims, 
Anglo-Indians, etc., api»ointed 
to the lower jzazotted serviced of 
-----  410-11.

Railway BtTDcm^
General Discussion of the----- for

1941-42. 48-89.
Presentation of the ------ for 1941-42.

14-19.
Message from His Ezcel]eney the 

Qovemor General appointing days 
for the preeentation and general dis­
cussion of the 10.

R aILWAT FflJtlOH T-- »
Question re surcharge on — >—  ob  oaal. 

552-53. . ^
Railway

Question re construction of a ------
from the ^ajnab to Srioagai*. 121. 

See “Beanch — **.

R a il w a y  S aloon s—  
'Qoestion re trse of bv officors of

the Supply Department. 351-52.

R a il w a y  S e b v a n t s—
Qiieation re allowance paid to -----  by

the Posts and Telegraphs Depart­
ment for local and trunk ciUls. 552.

R a il w a y  S m v :
See ‘ ŜuPEEioa

R a il w a y  St a t io n , A l la k a b a ih ^
Question re termination of contract of 

certain vendors on the -----382.

R a il w a y  St a t io n s—
Question re Indian catermg at 

«tO. 382.

R a il w a y s  (A m e n d m in t ) B il l —
See *'Indian ----- ** under “ B i l l ” .

R a il w a y s , C b n t b a l  A D v iso iiY  C o u n c il  
FOBr—
Motion for election of Members. 317. 
Nomination of Members. 366-66. 
Voting by Members. 4^25.
Election of Members. 465.

R a is m a n , H o n . Si b  J e b e m y —
General Discussion of the General' 

Budget. 206, 213, 217, 218, 219, 
222, 223, 224, 227, 228. 231, 232­
37.

R alli B r o s . ,  L t d . ,  M b s s b s .—
Question re arbitration clause in the 

contract form of -----  for the pur­
chase of wool. 277.

RAMNAQABr—
See “Excavations**

R am  S a&an  D a s , H o n . R ai B a h a d u b
L ala—
Election of the to the Standing

Committee for tlie Labour Depart­
ment. 583.

General Discussion of the General
Budget. 214*9).

General Discussion of the Railway
Budget. 53-61, 83.



JO INOBX TO THS OOUHOIL 8TATB DHUTB8.

'Ram S a a a k  D a s , H em . E a i  BABAnum

' Tn«iUn Finance BiU—
Motion to oomider. 441, AlO-Tb, 

479, 6191
Indian Bailmy (Amandment) Bill— 

Motion to minder. 38M-25, 329,
335, 336» 338, 339, 340.

Nomination of Uie —  to the Panel 
of Ghainnen. IL

<2neation re—
Allowance paid to railway Mrrante 

by the Posts and Telegraphs De­
partment for local and tronk 
calls. 552.

Surcharge on railway freight on 
coal. 552^.

Kesolation
Allocation of defence expenditure 

between His Majesty’s Govern­
ment and India, m -57.

Federal CJoort. 37L
Indian Civil Service. 139, 144-45, 

153.
Indian Civil Service examination. 

294-95.
Industrial development. 607-10, 

«L7.
Prevention of persons suffering from 

contagious diseaM t îvelling in
trains, etc. 132-33.

Becruitment of all classes for the 
Indian Army. 266-68.

University Training Corps. 311-12. 
B a t in o s—

Question re recruitment of -----
the Boyal Indian Navy. 248.

J ta ca n m iE N T —

for

Question
Competitive examination for -----

to the upper grades on State- 
managed Eailways. 5M.

----- of ratings for the Royal Indian
Navy. 248.

-----  to the Indian Police. 380-81.
—^  to toe grades on the

Resolution re -----  of all classes for
the Indian Army. 252-76.

tosISTRATION (AMBWDIOWT) BILL—
8u  *‘Indian under

R en t  RuLaa—
See "E a s t  In d ian  R a ilw a y  ------**.

R ip ia u v o  aub A m iD tK o  Bnx—
See “— ** vnd«r “ Bill**.

Q i s n v i  B a n k  or I n b u  (T h i&d  
A h KNDMBHT) B lU r—
See “——** under “ Bill” .

B sso lu tx oh

Allocation of defence expenditure be­
tween His Majesty's Gkivemment 
and India. 352^.

Federal Court. 366-76.
Indian CivU Service. 133 ^ ; 391-402.
Indian Civil Service examination. 286­

306.
Industrial development. 390-91, 584­

617.
Payment of compensation in respect 

of war injuries, etc., sustained by 
Indian seamen. 341-^

Prevention of Mnons suffering from 
contagious diseases travellilig in 
trains, etc. 127-33.

Recruitment of all classes for the 
Indian Army. 252-76.

University Training Corps. 308-15.

R e so l u tio n  8—

Question re address of the President
and -----  passed bv the Allahabad
Cantonments Residents Conference. 
42-43.

RanuBNCHmNT—
Question re 

bad Division, E. I. R. 183.
of staff in the Allaha-

Rice—

Question re shipping facilities for the
import of -----  mi
79.

^ m  Burma. 27^

R ic h a r d s o n , H o n . Mr. J. H. S.—
Election of the to the Standing

Committee for the Department of 
Supply. 617-18.

General Discussion of the General 
Budget. 2U-14, 236.

General Discussion of the Railway
Budget. 49-53.
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B ighardson, Hon. Mr, J. H. 8.—rontd. 
QoMtion («applflm€ot«ry) re Talue of 

Mmfiment to be provided by HiR 
liiejMty's Qovemment. 346.

BeBolotion re—
Federal Court. 370-71.
Industrial development. 503-97.

JLOAD DBYKLOPiaNT FUND—
Question re ----- . 340.

SOADS, SXAHDOIO COdOfnTKC PGR ----- ,
1941-4&-
Motion for election of Memibers. 317. 
Nomination of Members. 365. 
Election of Members. 426.

K o y a l  A m  F o r g r—
Question re eligibility of Indians for 

the----- . 43 ^ .

R o t a l  I n d ia n  A r m t  S e r v ic e  C o r p s—
Question re number of Departmental 

officers employed in the Indian Army 
Ordnance Corps, — —, etc. 247-48.

■Ro t a l  I n d ia n  N a v y —
Question re—

Recruitment of ratings for the-----
248.

----- . 379.
Shipbuilding for the ----- . 582.

R o y . H o n . M r . S. N.—
Motion for election of three Members 

to serve on the Standing Committee 
for Roads, 1941-42. 317.

Motion for election of three non­
official Members, to serve on the 
Standing Committee for the Depart­
ment of Conmiunications. 318.

Resolution re prevention uf
suffering from contagious diseases 
travelling in trains, etc. 129-32.

Statement (laid on the table) re
framed by the Central Government 
under sections 4A and 4D of the
Destructive Insects and Pests Act.
1914. 4-5.

IBuling—
Bill—

When a -----  comes before the
Council from the Assembly, no 
new provision can be introduced 
and the Council can only deal 
with the -----  as it stands. 630.

Ruuno—contd,
Misoellaneous—

Reference mast not be made to 
High Courts and their procedure. 
441.

R u n w a y s—
Question re tenders for the construc­

tion of ------ at certain aerodromes.
666-68, 568.

Rupb No 
Question re 193.

R u r a l  D i v i l o p m s n t —
Statement (laid on the table) re 

Report en the progress of the 
tchemes financed from thejmnts for
------ for the period 1st December,
1038 to 30th November, 1939.

R u r a l  D bvrlo pm k m t  F u n i>—
Question re ------. 191-92.

s
S ah iboan j—

See “ I n d ia n  H ig h  S ch o o ls” .

Sal» —
Question re ------ of bungalows in

Poona Cantonment. 563.

Sale o r  G ood s  (A m e n d m e n t ) B n x —
See “Indian ----- "  under “ B il l ’ '.

S aloons—
See “ R a il w a y  ------

“ S anatak  A d ib a s is*’—
Question re propaganda by Christian 

missionaries to get the -----  record­
ed aR tribal in the present census. 
94.

Sa p r u , H o n . Mr. P. N.—
Delhi Restriction of Uses of Land 

BQl—
Motion to consider. 626

General Discussion of the General 
Budget. 237-40.

General Discussion of the Railway 
Budget. 49, 78-83, 86.

Indian Finance Bill—
Motion to consider. 437, 438, 453, 

492-501, 504, S06, 509, 510, 511.
Indian Railways (Amendment BUI—

Motion to consider. 327io4, 335, 
338-39.

Motion re Standing Committee for the 
Department of Supply. 423.

Nomination of the -----  as a member
of the Committee on Petitions. 11.
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S a p r u , H o n . M r . P. N —coiUiJ.
Qaefition re—

Addrasa of th« Preiid«Bt snd' reso- 
lations paaMd by the Alkhabad 
Cantonments Residents Confer­
ence. 42-43.

Eligibility of Indians for the Roy^ 
Air Force. 43-44. .

Rmergenî  oommissions. 46-47.
Enhancemenl of house tax in the 

Allahabad Cantonment. 43.
Indian catering at railwnr ttatioaft, 

etc. 382.
Indian Civil Service. 126-27.
Members of the Oentcal L^slature 

imprijioned or detained since the 
outbreak of the war. 44-46.

Promotion of provincial service 
poldpe offlcera U> the Indian Police.

Recruitment to the Indian Police. 
300-81.

Sir Arthur Parsons. 43.
Termination of contract of certain 

vendors on the railway Citation, 
Allahabad. 382.

Question (supplementary) re—
AH-India ^dio. 121-ffi.
Indian Civil Service examination. 

412, 413.
Number of Hindus, Muslims, Anglo* 

Indians, etc., appointed to the 
lower frazetted services of State- 
managed Railways. 410-11.

Resolution re—
Federal Court. 366-69, 373. 374-76.
Indian Civil Service. 133-30, 140, 

149, 161, 153, 15S.63.
Indian Civil Service examination. 

290-94, 296.
Industrial development. 604-07.
Prevention of persons suffering from 

contagious diseases travelling in 
trains, etc. 128-29.

Recruitment of all classes for the 
Indian Amy. 261-63.

Tyres (Excise l>nty) Bill—
Motion to consider. 558.

Schools—
See “ I n d ia n  --------

ScnDfTIfTC AND INDUSTRIAL RbSBABCH—
See “Boabd o r ------

SlAHXN—
See “ I n d ia n  --------” .

SBNIOKTTT—
Question re rules for determining------

of subordinate staff of workshops of 
the E. I. K. 580.

S b v a  SAMTrt—  , > :
t̂atemeott fhkid on th» tablfr)' re
attendâ hce on tmini by the at
certain railwtiy stutions of the*
E. I. R. 10.

S h a w , A l e x a n w -t - 
Question re ----- . 39.

N*vy.

S h ip b u il d in o —
Question re—

-----  for the Royal Indian
582.

-----  industry. 1.
------ programme. 581-82.

See “Dibbcior tw -----

Sh ip p in g —

Question re -----  facilities for the im­
port of rice from Burma. 278-79.

S h ip s —
Question

Control over movements of
employed in the coastal trade.

Requisitioning of -----  for the
carriage of coal. 280.

S i d i  B a r b a n i—
-See “ I n d ia n  T r o o p s ’ *.

S i l v e r —
Qnastion re surplus 

Qovemmaii. 349.
held by

SofLA  E x o d u s—  
Question re — 946.

SiNHA, H o n . K u m a r  N r ip e n d r a  N a r - 
AYAM—
Election of the -----  to the Central

Advisory Council for Railways. 
465. ,

Oeneral Discussion of the Railway 
Biidgst. 66^7.

IiMiiAn Finance BiU^
Motion t^ consider. 461-63.

Question re—
Method of purchasing ------. OK.
Mioa Advisory Committee. 521.
BCr. Podger, (}k>T6mment Mica lOr 

spector. 521, 522, 522-23, 533. 
Value of mica exports. 523-24.

Bobh a  S m o s ,  H o n . S ar da r ! B a h a d u r^  
Delhi Restriction of U#es; of Land 

Bill—
Motion to consider. 684-26.
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;|3v9aut̂  Oeadb Amaumm»r^
Qnestion re -  ̂ M  tjw .J«««ipur

Workshopi. < 671, 671-72.

S ta n d in g  C o m m itte e  f o r  R o a d s , 1941- 
42r-̂
Motipn for. election ot Menibm. 317. 
NemiDation of Members. .365 
Election of Meml)er8. 426.

S t a n d in g  CoMMirrEE p o r  t h e  D ep a r t ­
m e n t  OF C om m er ce—
Motion for election of Members. 422. 
Election of Members. 583.

S t a n d in g  CoMMnTEE f o r  t h e  D e p a r t ­
m en t  OF COMBftTNlCATIONfl—
Motion for election of Membere, 318.
Election of Members. 366.

S t a n d in g  C o m m it t ie  f o r  t h e  D e p a b t - 
MENT OF S u p p l y —
Motion for election of Members. 422­

24,
Nomination of Members. 583-84. 
Election of Members. 617-18.

S t a n w n g  C o m m itte e  f o r  th e  L a b ou r  
D e p a r tm e n t—
Motion for election of Members. 422.
Election of Members. 583.

S taoo>tng C ommtttee  o n  E m ig r a t io n —  
Motion for election of Members. 422.
Election of Members. 583.

S tate C o u n c il —
Question re message sent by the

Governor of Ceylon to the --------.
348-61.

S tate  R a il w a y s—
See “------under *'RAiLWAY(fl)” .

S tate m e n t  (l a id  on  t h e  tab le)
Commercial Treaties and Notes affett- 

iAg India, 621.
Declaratiott(s) of Exemption under 

sectioB 6 of the Registration of 
Foreigners Act, 1939. 6-7, 317.

Finance Accounts, 1939-40 and the 
Audit Report, 1941. 196.

R ^ r t on the progress of the schemes 
fiiMMieed ftom the ^raiits for Rural 
Development for the j^od * 1st De­
cember, 1938 to 3(fei November, 
1989. 5.

Rules framed by the Central Govern­
ment under sections 4A and 4D of 
the Destroctilre IiiMois and Pwrts 
Act, 1914 4-6.

St a t im in t  OF ,
—^  by the Hon. the TifmSyr of the 

House. 20, 276, 403, 466, 618, 618.

S t e r l in o  L o an s^
Question re ----- . 406.
See “ I n d ia n  --------

S to rk s- ^
Question re charges recoveMd on pur­

chase of -----  made for f̂ fisign and
Empire Governments. 190-91.

SUEORDINAn S tAW—  ,
Question re rules for determining

seniority o f----- of workshops of the
E. I. R. 580.

S u g a r c a n e  g r o w e r s —
Question re safeguarding interests of

----- . 576. ^

S u n d a r  S in g h  M a a i h i a , S m —  
Expressions of regret in connection 

with the death of ——. 621-S2.

S u p e r in t e n d e n t s  of P ost  O f fic e s—  
Question re ----- in  Assam. 41.

S u p e r io r  R a il w a y  Sjbrvices—
Question ^^^pointments made to the

S u p p l y ' D e p a r t m e n t—
Information (laid on the table) re

—  414-21.
Question ,

Contracts placed by the ----- .
93.

Ej^lovment of Indiana in the 

21-^, 97;114, 115, 115-16.

192-

Use of railwaŷ  saloons by officers of 
the ----- . 351-52.

S u pply  D e pa r t m e n t , S t a n d in g  Com­
m ittee  fo r  T t o —

Motion for ejection of Members. 422­
24. ^

Nomination of Jfembers. 583-84. 
Election of Members. 617-18,

Surcharge
Question re on rsilwav fiw ht on 

coal. 552-53.
>•

S y d n e y —  ,
See “ A i r  M axl8*\

T aj M ah a l—

QueMiion fe reptdrs to the — 181-



S4 iNnn TO THB comoiL o r  state debatb«.

T a b u t
imdw

THJHrHONi Op i h t it b  ■
QaMtion rt ----- . 18^84, 184.

Twi 
Qnwtion .

ContTMU of Ito. 1,000 »nd •bove
wm4b without calling for ----- .
UM 7.

----- for the construction of runway*
at certain aerodromes. 566-68, 
568.

T lu n m r o
S ee “ A m  F o r c e  RBSE avx -------- .
Set “BEvm -----

T r a k s p o b t  Sygtim—
Information (laid on the table) re 

establishment of new iuduatnefi iii
connection with the -----  of this
country bv railroad, water and air. 
194. ‘

rBOOPS—
“ I n d ia n  --------

T b u n k  C a lls—
QnesUon re allowance paid to railway 

servants by the Posts and Tele­
graphs Department for local and 
----- . 552.

T ut* , B b i o a d u b  C. S.—
Question re ----- . 347.

T t b m  (Kxcisi D u t y ) B il l —
See “----- *' under “ B il l ” .

U n itk d  K in o d o m —
Set “Am M a il  Smvici” .

XJmymBLsm T r a i n i n o  C o b p s —  
Resolution re ----- . 308-15.

V e n d o r s—
Question re termination of contract

o f  c e r U in  -------- on  th e  ra ilw a y  sta-
tioB Allahabad. 382.

V ic iR O T ’ s  C o m m is s io n e d  O f f ic t o s—
Question re -----  and Indian warrant

officers. 379-80.

w
W a itin g  R ooms 

Question re - 
A. B. R. 41-42.

for ladies on the

W ak D onations and iMyaBTioMTB 
(CoMPAifZM) Bill—
See “------under “ Bnx*'.

Wab iN m n s—
Resolution re payment of oompensa- 

tUm in respect of — , etc., sue- 
tathed by Indian seamen. 341-42.

W a r  P ttrposes F u n d —
Question re ----- . 348.

W a r  Sttppliks—
Question re contracte for ----- . 619­

20.
See “ P b o v in c ia l  A d v is o b z  C o m -

M i m i  FOB - —

W a b b a n t  O f f ic k b s—
See “ I n d ia n  --------

WaTIBPBOOF COVIBINOS—  
Question re supply of to work­

men of the Carriage and Wagon 
Shops, lallooah, E. I. R. 566.

W il l ia m s , H o n . M r . A. d bC .—
Motion for election of two Members 

to serve on the Standing Committee 
for the Departmeat of Supply. 
422-24.

W il s o n , H o n . M b . L .—
General Discussion of the Railway 

Budget. 57, 58.
Indian Railways (Amendment) Bill— 

Motion to consider. 321, 1522, 323, 
328, 329, 330, 334, 337-39.

Motion to pass. 341.
Motion for election of six non-official 

Members to serve on the Central 
Advisory Council for Railways. 
317.

Presentation of the Railway Budget 
for 1941-42. 14-19.

W ool—
Question re arbitration dause in the 

contract form of Messrs. Ralli
Bros., Ltd., for the purchase o f----- .
277.

W o r k s h o p s ^
Question re—

Rules for determining seniority of
subordinate staff of ----- - of the
E. I. R. 580.

Special senior chargemen in «—  of 
the B. I. R. 580-81.

W o b k s  OF D efence  ( A m e n d m e n t ) B il l —  
See “ Indian ----- ” under “ B il l **.
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Y u v b b a j  D u tta  Si n g h , H o n . R aja—
Question re—

Aeroplane factory. 181.
Air Force Reserve training scheme. 

123̂ 26. .
Air mail service between the United 

Kingdom and India. 91'Q2..
Ail-India Radio. 121-22.
Antomobile industry. 121.
Bevin training scheme. 37-36.
Coal Mines Stowing Board. 17Q.
Committee set up to examine the 

caseii of enemy aliens. 2-3.
Construction of a railway line 

from the Punjab to Srinagar. 
121.

Emery paper. 281.
Excavations at Ramnagar. 282­

83.
Federal Court. 92.
Flying training for Burmese cadets.

Gallant part played by Indian 
troops at Sidi Barrani, etc. 283* 
85.

General reduction in classified rates 
for drugs and medicines. 180.

Grand Trunk Road. 123.
Import restrictions on aluminium 

or aluminium manufactures. 282.
Indians in Kashgar. 39-40.
Installation of a radio station at 

Patna. 4.

Yuviau Dutta Sinoh, Hon. Raja—
contd.
Question re—conid.

Leh Treaty Road. 40.
Maps of CalcotU. 246.
Mr. Alexander Shaw. 30.
Names of branch railway lines dia- 

mantled. 92-94.
North-West Frontier. 40-41.
Officers in the Office of the Chief 

Press Adviser and in the Bareau. 
of Public Information. 3.

Ordnance factories, 180-81.
Persons detained without trial sinoe 

the beginning of the anti-war*
movement. 245-46.

Printing of currency notes of coun­
tries other than India. 2.

Prisoners of war. 246.
Propaganda by Christian mission­

aries to get the **8anatan Adi- 
basis” recorded as tribal in the- 
present census. 94.

Provincial Advisory Committee for- 
War Supplies. 1^.

Purchase of khaddar, woollen 
blankets, etc., from the Gandhi 
Ashram, Gadro. 281.

Purchase value of t^e B., B. and'
C. I. R. and A. B. R. 01.

Quinine prices. 170-80.
Repairs to the Taj Mahal. 28DL-82.
Shipbuildinc: industry. 1.
Simla exodus. 245.
Supply Department. 21.-36.
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